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LOK SABHA

Saturday, 16th April, 1955

Tke Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See part I)

11-45 a.m.

STATE BANK OF INDIA BILL

The Minister of Finance (Shri C. B.
Deshmukh): I beg to move for leave
to introduce a Bill to constitute a State
Bank for India, to transfer to it the
undertaking of the Imperial Bank of
India and to provide for other matters
connected therewith or incidental
thereto.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to constitute a State
Bunk for India, to transfer to it
the undertaking of the Imperial
Bank of India and to provide for
other matters connected therewith
or incidental thereto.”

The motion was adopted.

ShrlCDDeshmnkh
the Bill.

I introduce
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*DEMANDS FOR GRANTS
FOR 1955-56

DEMANDS re. MINISTRY OF FINANCE

Mr. Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the Mi-
nistry of Finance, Out of six hours
allotted for the Demands of this Minis-
try, about two hours have been already
availed of yesterday and four hours
now remain. This would mean that
these Demands will be disposed of by
about quarter to 4 p.M. when the House
will take up the Finance Commission
(Miscellaneous Provisions) Amend-
ment Bill, 1955, for which half an hour
has been allotted. The Bill will then
be disposed of by about 4-15 p.M.
whereafter the House will resume
clause by clause consideration of the
Sea Customs (Amendment) Bill.

At 5 p.M. the outstanding Demands
will be put to the vote of the House.
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Shri Tulsidas (Mehsana West): 1
thank you for giving me an opportue
nity to make a few observations on this
important Ministry.

It is certainly true that this Minis-
try is in charge of overall control and
regulation of the economic iife of the
country, and it is gratifying to sce that
at least it has been able to keep stabi-
lity in the country. I know thai under
the Finance Ministry comes in practie
cally every Ministry and there has al-
ways been complaints about a number
of things regarding payments and so
on. But, on the whole, I must say that
the stability of the country has been
preserved, and  that is one very im-
portant factor that has to be borne in
mind.

Now, I have been pressing several
times to you—and the House has alse
been pressing—with regard to the z>
countability of the public enterprises.
This I have been insisting in practice
ally every discussion that has taken
place with regard to this Ministry. I
am fully aware of the reply which the
hon. Minister gave me at the time of
the reply to the General Discussion on
the Budget. First of all, I must thank
the hon. Minister for making available
the balance sheets and profit and loss
accounts of most of the undertakings,
which are now in the hands of Mem-
bers. The Ministry of Production has
put in the balance-sheets and profit
and loss accounts of most of the under
takings under it in its report. I would
also like the hon. Minister to consider
whether it would not be possible to
have such information about the other
undertakings which are under the
charge of other Ministries—whether
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they be statutory corporations or be
under the Ministries—published in a
separate report in order to give us an
idea of how these different under-
takings are working. I would therefore
like him to find out whether it is not
possible to prepare reports of this na-
ture of the other different undertakings
under different Ministries.

Most of the profit and loss accounts
and balance-sheets of the undertakings
are, of course, showing loss, but that is
understandable because most of these
undertakings are in the initial stage,
and therefore, it is but expected that
in the initial stage they cannot show
profits, as they ought to later. How-
ever, I would like to make one sugges-
tion, and I hope you will see that an ar-
rangement of this nature is made. As
you know, the public sector is going to
grow bigger and bigger and crores of
rupees are being spent. We have these
reports and we discuss at different
times these Ministries. But would it
not be possible to allot two days in a
year to discuss nothing else but these
reports of the different undertakings,
since the Ministry was not very will-
ing to have a Committee of the House
as was the desire of several Members
at the time a discussion took place last
year? If it is possible to arrange to
have two days in a year to discuss the
reports of these different undertakings,
Members can pay their attention to
the different reports which are now
published. I hope, Sir, that you will
be able to arrange to have at least in
the next session two days for the dis-
cussion of these reports.

12 Noon.

Then, the other point which I have
been pressing and I have been insist-
ing on is with regard {0 the grants of
loans to the different States. I am also
fully aware of the reply which the hon.
Minister gave me. But, you will ap-
preciate that every year the loans and
grants increase by leaps and bounds
and the amounts now are so big and
we are asked to vote for them but we
have no ways and means for finding
out and scrutinising how these vari-
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ous grants and loans are spent in the
different States. I know fully well that
in a developmental economy these are
necessary fand that the States will re-
quire more and more assistance from
the Centre, But, when we see in this
Budget we are asked to vote to the ex-
tent of about Rs. 300 crorss for which
the hon. Finance Minister is going to
resort to deficit financing, is it asking
too much to have some scrutiny of how
these various amounts are spent by
the different States?

You must also be aware that the
different Public Accounts Committees
of the States have also made various
reports and these reports state that
the disbursements of expenditure on
a variety of schemes of development
is not up to the mark. There has come
to the public notice a number of
cases of financial irregularities in vari-
ous States over which leading news-
papers have levelled severe criticism.
Whenever a question is raised in this
House with regard to the expenditure
on the part of the States, we are al-
ways told that this is a raatter which
comes under the States. Here we are
asked to vote these several grants and
loans and we cannot even scrutinise
them.

I was referring last time that in Aus-
tralia they have a Statutory Commis.
sion and that Commission makes a
report every year which is discussed
in the Houses of Parliament. Similar-
ly, I understand that the Finance Mi-
nister said when he replied to me that
the Government of India, in 1946 did
consider this when the size of the Cen-
tral assistance to the States was not
very big—it was quite meagre. I am
sure the House will agree with me that
the Central Government’s assistance tc
the States has grown out of all pro-
prtions now during the last two years
and it is not surprising that the volume
of this assistance will increase during
the coming years. In view of these
considerations, I am very much tempt-
ed to persist in my suggestion which
I made during the discussion of the
Budget last time that we should ap-
point such a Commission also. Now,
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it is high time that such a Commission
is appointed as has been done in other
countries so that we may be able to
know exactly how the expenditure in
the States takes place.

Now, I would come to the question
of insurance. The control of insurance
is under this Ministry. You must be
aware of the recent statement made by
the Government representatives to the
effect that the question of nationalis-
ing the insurance business in this coun-
try was under active consideration, It
has not, however. been stated why
such a consideration has become neces-
sary.

If I point out the history of the in-
surance business, it may not be out
of place here because this is a very im-
portant question—whether it is in the
interests of this country to have insur-
ance nationalised. Insurance business
may be broadly divided into two cate-
gories, life insurance and general in-
surance. Compared with the other ad-
vanced countries in the world, the volu-
me of business, both in life and in
general insurance is yet very low. In
U. K. which has been the hcme of the
insurance industry, the total insurance
premium in 1950 amounted to over.....

[Mr. DEpUTY-SPEAKER in the Chair.]

Shri R. K. Chaudhuri (Gauhati):
We are happy to see you after a long
time, Sir.

Shri Tulsidas: I was referring to the
question of insurance in the world. In
the U. K. which has been the home of
the insurance industry, the total gene-
ral insurance premium in 1950 amount-
ed to over 678 crores of ruvees. Against
this, the total gemeral insurance
premium in India amount to about
Rs. 21 crores in 1953. In life business,
according to the latest blue book issued
by the Department of Insurance, the
annual premium came to over Rs. 8
crores, of which the share of the In-
dian companies was over Rs. 7 crores.
The major portion of the business is,
therefore, controlled by lndian in-
surers. Still, the per capita life assu-
rance in India is only Rs. 26 as cam-
‘pared to Rs. 1,840 in the U. K. and
Rs, 9,200 in the U. S. A.
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I am giving all these figures to show
how backward we are in the matter of
development of insurance business. We
have yet to travel a long way to reach
the pre-eminent position enjoyed by
companies in other advanced countries.
In my opinion, this sutstanding posi-
tion has been achieved in those coun-
tries as the business has all along been
and continues to be managed as a pri-
vate enterprise. I, lherefore, believe
that, in our country also, private
enterprise should be allowed to con-
tinue to manage this business rather
than work it through a Government
scheme,

I have gone through the insurance
business of the different countries;
and, I find that most of the coun-
tries do not have nationalised insur-
ance. The insurance companies, par-
ticularly life insurers, build up their
funds out of premiums collected from
policyholders, If it is the object of
collecting such funds through nation-
alising the  business. then, I would
say that, under the provisions of the
Insurance Act, even today, a subs-
tantial portion of these funds has to
be compulsorily invested in Govern-
ment securities. According to the
latest blue books, the total assets of
Indian companies amounted to over
315 crores of rupees. Out of this, as
much as Rs. 17339 crores, or about
55 per cent, havey been invested in
Municipal securities. About 17'5 per
cent are invested in loans on polices,
buildings, and buildings mortgages.
Investments in ordinary and prefe-
rence shares and debentures amount
approximately to 15.2 per cent. The
balance is composed of outstanding
premiums, deposits cash etc. It will
thus be seen that a substantial por-
tion of the funds is invested in Gov-
ernment securities. Not only that;
most of the funds of the insurance
companies are utilised for the same
purpose for which the resources of the
country are required to be utilised.
Apart from that, 55 per cent are in-
vested in Government  securities. I
would also like to bring to the notice
of the Hoyse that only 7% per cent
of the total surpluses are allowea to
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be distributed to the shareholders.
That is the maximum that can be dis-
tributed to the shareholders out of the
surplus, Apart from that, practically
the entire amount more or less is uti-
lised for public purposes, for the
developmental expenses or whatever it
is. I do not believe, therefore, that
Government stand to benefit to any
great extent by having control of in-
vestments of a nationalised insurance
industry.

As far as general business is con-
cerned, I do not believe that Govern-
ment can get more funds by national-
isation. That is what I mean to say.

Again, the nature of general insur-
ance business is essentially of an in-
ternational character. In the matter
of general insurance business, risks
are distributed amongst insurance
companies all over the world, so that
no one heavy loss impairs the stabi-
lity of any one company. Indian
companies are giving away their
heavy accumulations and, in the same
way, they are receiving business
from other foreign countries, in the
shape of reciprocity. This system of
re-insurance requires trained per-
sonnal having experience of condi-
tions in various parts of the world.

I am reading this because this is a
technical subject and I would like to
give the correct picture.

As far as the general insurance
business is concerned, even though
we are in an infant stage, still some
of our companies are building up a de-
cent portfolio of foreign business. The
volume of foreign business is bound
to grow with the growth in the stren-
gth of our companies. In my opinion
nothing should be done to stifle this
natural growth. Therefore, the reports
from responsible quarters to the effect
that nationalisation is under contem-
plation shake the confidence of our
companies and undermine their plans
for further developing business in and
outside the country. I do not know
how it helps by even telling before-
hand that we want to nationalise or
nationalisation is our intenuon because
it has not hermped, I know, either the
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insurance industry or the country for
that matter. Moreover, such reports
create also some uncertainty in the
minds of our insurance friends abroad
from whom we receive reciprocal rein-
surance business, as there is a general
tendency to be cautious in the ex-
change of business where one of the
parties concerned is a government
which is subject to changing political
influences, thereby adversely affecting
the position of our balance of pay-
ments.

My information reveals that except-
ing in one or two countries, insurance
business is managed by private enter-
prise, UK. possesses some of the
strongest insurance companies in the
world and there the business is in pri-
vate hands. The U. K. authorities are
doing life business through the postal
insurance scheme for a number of
years. They have aggressively tried to
develop this business, and I am told
that several Commissions were appoint-
ed to ind out how best this business
can be pushed up. In spite of it, Gov-
ernment have not been able to achieve
any success. If this is so in a highly
developed country, it is not understood
how we can think of embarking on
this enterprise of nationalisation in
India.

I would, on the other haud, like Gov-
ernment to examine other possibilities
as to how best to help this national in-
dustry.

Shri U. M. Trivedi (Chittor): On a
point of order. Last time one of our
Members was reading a speech and the
hon. Speaker asked him not to do that.
My hon. friend here suggested that he
was reading it because there was
something technical in it. But the sen-
tence which he is reading are merely
an appeal and have absolutely no
technical bearing. Would it be right
to allow the hon. Member to continue
to read it?

Mr. Deputy-Speaker: The hon. Mem-
ber is not able to look at the face of
the hon. Member who is speaking. I
have been noticing that now and then
he is looking at the note and now and
then he is looking at me.
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Shri Tulsidas: I have been telling
now that I feel that there is large
scope for helping the insurance indus-
try by making other efforts. Let us
think of removing the difficulties from
which the trade is suffering. With
regard to the code of conduct, I have
been finding that under the Code of
Conduct Regulations there has been a
certain amount of restriction on the
working of the insurance industry.
The blue book gives details of the work-
ing of companies regulated under the
new Act. It also gives particulars of the
work done by various statutory bodies,
such as the Executive committees, the
Tariff Committee, etc. It also refers to
the machineries established under what
are known as the “Code of Conduct
Regulations”. Under these Regulhtions,
the Controller of Insurance functions
and tries to regulate the different laws
of insurance. All these bodies formed
under the provisions of the Act are
fighting to remove certain trade prac-
tices prevalent in the insurance busi-
ness. I would like to quote that under
these Regulations, they have given li-
cences and there are as many as
2,80,000 licensed agents in this coun-
try. This is one form of giving com-
mision, that is, by appointing licensed
agents and thereby recucing the pre-
mium because you give a certain amo-
unt as commission. I am sure that all
these are not really licensed agents.
They are merely there as the nominee
of an insurer who wants to insure and
wants to get a certain amoun{ of com-
mission. Instead of doing all these
things and keeping all these Regula-
tions, is it not advisable that we should
now fry and examine the problem with
a fresh approach? My feeling is that
if you allow a certain amount of free-
dom, then this will work in a much
better way, instead of allowing the
present method. I am sorry to say that
it is not a legal way of giving this
commission by appointing these diffe-
rent agents. I only hope that the hon.
Minister will look into this and instead
of continuing with these practices,
amend the Insurance Act and allow
t!;g normal working of the insurance
machinery in place of conducting it in
a strictly rigid and regulatory manner.
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I would request the hon. Minister to
look into this question and I am sure
he will be able to find out now best
this industry can be helped and
assisted.

One more point and thatis with re-
gard to the Indian Statistical Institute.
I had put a question in which I en-
quired about the amount of grants or
assistance which the Central Govern-
ment has given to this Institute. From
1946-47, the amount, according to the
reply given, is Rs. 1,50,00,000. I further
understand that the Institute is engag-
ed in research activities and work
given to it by the various departments
of the Government, I would like to
know from the hon. Minister whether
such assistance is given to any other
research bodies. If this institute is
given such a large amcunt, I would
like to know to what extent Govern-
ment gets benefit from the Lustitute
and to what extent the public also is
benefited.

When I was speaking at the time of
the Budget, I made a reference to the
recommendations of the Shroff Com-
mittee. I am afraid the hon. Minister
had not given any reply about it. The
Shroff Committee made certain recom-
mendations and we do not know what
happened to them. There has been an
ominous silence on this point and I do
not know why there is such a silence.
I would like to know whether Govern-
ment are really considering the i<
commendations of the Shroff Commit-
tee or whether they do not want to
consider them. I would like to know
what the views of the Government are
on them.

Shri T. S. A. Chettiar (Tiruppur):
Let me welcome you back in our midst.
We have been feeling your absence all
these days. We hope that you will con-
tinue to be with us not only for the rest
of this session but also for the rest of
the period of this Parliament and
guide the deliberations of the House.

Before going to other points, I
would like to tackle the last point
mentjoned by the last speaker. I think
that if there is anything that can be
nationalised, it is insurance. I have
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been talking to a few people connect-
ed with insurance. Just a few days
back there has been a conference of
insurance companies in Delhi. Some
of the actuaries and some of the high-
ly paid officials who are working in
these companies told me, and told me
sorrowfully thjs: “We went in for actu-
arial studies and we thought that we
would help the country, but now we
are employed under the insurance com-
panies and we are asked to make cal-
culations in a way *hat would benefit
the management of the companies.”
Let any one challenge this. The age
levels of the country are increasing,
but how many insurance companies
have brought down the level of pre-
mium? Who are the people who can-
vass the insurance policies? It is the
agents, and you know that there is
blackmarketing, that there is under-
cutting in giving commissions, ete.
There is wrong accounting done in the
books of the insurance companies. I
do not think that anybody will dare
deny that such a thing exists in this
country. I think that if there is any-
thing that can be nationalised today, it
is insurance and the rock boitom inan
who is in this insurance business will
always be there because his motive is
to get the commission on the policy,
whether it is the private company or
the public concern.

% am coming to the question of
gusrantee of the utilisation of these
amounts. What can he a  greater
guarantee than the State itself? Every
one knows that every industrialist has
got a bank, and has got an insurance
company also. The insurance com-
pany is necessary for him so that he
may dabble its funds into his bank and
again from there he can take it and
put it into his own industry.

Shri Tulsidas: May I point out to the
hon. Member that I told that exactly
these are the things which are not
good and that you should correct that
position?

Shri T, S. A. Chettiar: It is good to
correct it. He knows how to do it as
well as I do. I think if there is any in-
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dustry that can be nationalised it is in-
surance. Now I make very strong
plea that the nationaiisation of insur-
ance should be taken up as soon as
possible because it is in the interest
of the man who invests the money and
also because the funds are not being
utilised by the insurance companies
in a manner which is beneficial to the
companies themselves.

I now come to another very impor-
tant question: the rural credit survey.
This has been mentioned in page 17
of the Report. I am glad that a Bill
has been introduced today in pursu—
ance of the statement made by the
Finance Minister on the 20th December
last year and we shall await with
interest the outcome of this measure.
But I must point out the gravity of
this question. The All India Rural
Credit Survey which has submitted its
report has made it very clear that out
of 100 per cent. of the amuonts advanc-
ed for rural credit 93 per cent. of the
total amount borrowed by cultivators
comes from agriculturist moneylenders,
from moneylenders, relatives, traders
and landlords only; 6 per cent. comes
out of the combined contribution of the
Government and the cooperative agen-
cies. One per cent comes out of com-
merical banks. 94 per cent of the in-
vestment and the loans advanced to
the agriculturists today comes from
moneylenders and this report gives
very revealing facts as to what amount
of interest is charged.

Up to 30 per cent interest is charged.
The question now is: how are we going
to meet all this demand, this 96 per
cent. which is being met by individual
moneylenders? I am afraid that the
recommendations that have been made
by this Committee, that the Reserve
Bank should set apart about Rs. §
crores for this purpose will not serve
the purpose; this will be too meagre a
sum and will not meet even a small
proportion of the needs of the situa-
tion. And let me also point out—this
is more important today than before—
we want to double agricultural produc-
tion within a reasonable period of time.
That is the aim and object of the Com-
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munity Projects and the National Ex-
tension Schemes. Doubling the pro-
duction would mean doubling the in-
vestment, giving loans to people in a
measure which is much -more than be-
fore. Secondly, we are out for land
reforms. Mere distribution of land
will not result in increased production,
unless we give them the wherewithal
to produce. In Madras we distribut-
ed lands to Harijans. We also made it
a rule that this land should not be
alienated. But to our sorrow we found
that these lands could not be utilised
by the Harijans because they did not
have enough money to invest on these
lands to develop them. Even though
we laid it down as a rule that these
lands should not be alienated, all sub-
terfuges were found out and other
people had possession of the land and
the Harijans did not have effective
possession of the land. The reason
was that we did not at the same time
create an agency to advance moneys
to these people to whom lands were
given.

So, merely distributing lands, even
good lands, to people will not result
in increased production, unless we also
evolve a machinery to afford credit, to
advance loans, and that I think is of
the utmost importance in this country.
If we are to double production, if we
are to increase production—and agri-
culture isthe greatest industry in this
country—we will have to prepare a
rural credit agency, the light of which
has not been seen till now. That will
mean that the 96 per cent of the ad-
vances made today by others, by indi-
viduals, by moneylenders at exorbitant
rates of interest must be provided by
the State and a machinery must be
evolved—cooperative or otherwise. I
do not know, Sir, whether Govern-
ment are aware of the gravity and the
magnitude of this problem. I would
await this Bill which has been intro-
duced today and see how much they
are trying to do.

Now, Sir, I come to page 10 of the
Report. Page 10 of the Report gives
a list, a long list, of thirtyeight com-
panies in which the Finance Ministry
is represented. ] have heard of the
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representation of the Finance Ministry
on these organisations and I wonder
whether in many cases it is worth
spending their time and energy: this
representation by mere financial offi-
cials who do not know business who
do not know business management:
they only know accounting, they merely
know sanctioning. They can only look
at rules and then sanction according
to the rules. More than that our
Finange Ministry Officials have not
been taught to do. When we are setting
up large companies under State
management, or in which the State is-
to be represented, we must evolve a
new type of officials who know busi-
ness management, And today one of
the great defects in our organisation,
in the organisation of all these com-
panies—the Indian Airlines Corpora-
tion, the Air India International, I shall
not mention all the other names that
have been enumerated here—is that
people from the Finance Ministry who
are representing Government do not
know anything about business, or busi-
ness management and the result is that
their representation is not effective. If
we have to be effective......

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): They
are there only so far as finance matters
are concerned. There are representa-
tives of other Ministries also there.

Shri T. S. A. Chettiar: My feeling is
that unless we have a set of people
trained in business management, who
understand business, who can do busi-
ness, who have integrity and at the
same time who have character, mere
knowledge of finance does not enable
a man to guide the finances of a busi-
ness undertaking and I think the
Finance Ministry, or any other Minis-
try it may be, must set about immedi-
ately to provide course in Universities.
I know of one or two Universities
which have provided for course in
business management. But that will
not do. The number of companies
under Government or in which Govern-
ment is going to have a majority of
shares is increasing. The number of
people that we want who know busi-
ness management is very large. And
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unless we have person trained in busi-
ness management, many of the com-
panies that we are starting will come
to grief, because they will have no ex-
perience. We have had such instances
before: the Housing Factory. How
many crores have we lost? There are
many companies in which we have
suffered losses, because the civilian is
not expected to kmow everything. It
was a belief during the British Regime
that an I.C.S. officer could do anything.
We know in how many cases they are
ineffective, they are useless. Now, Sir,
we must evolve a new type of govern-
ment servant who knows business ma-
nagement, who can serve in those lines
effectively and well
N

Shri Bansal (Jhajjar-Rewari): How
many years of business training would
you suggest?

Shri T. S. A. Chettiar: I would not
like to enter into technical details. A
post-graduate course of three or four
years with practical training in a busi-
ness house will be quite enough. Mat-
ters of detail like the syllabus, the
course of training, etc., can be drawn
up according to the needs of the situa-
tion, and I think it can be done.

Now, Sir, I come to another matter:
the control of capital issues. Page 20
of the Report gives certain figures.-

“During 1954, 267 applications
made under the Capital Issues
(Continuance of Control) Act 1947,
for the issue of capital amounting
to about Rs. 117 crores were dis-
posed of. Out of these, 140 appli-
cations from industrial companies
for the issue of capital aggre-
gating Rs. 93'9 crores were sanc-
tioned and 16 applications for
Rs. 38 crores were refused. 80
applications from non-industrial
companies involving a total issue
of Rs 167 crores were sanctioned
and 31. applications for Rs. 2:3
crores were refused. The refusals
related mainly to applications for
issue of bonus shares, etc.”
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Now, I would like to know whether
Government have formulated any rules
for the approval or disapproval of these
proposals? I would like this matter to
be put on a proper footing, so that the
idiosyncrasies of individual officials
may not play a part in the approval or
disapproval of the applications. I under-
stand that a Commission has been es-
tablished, to which many of these appli-
cations are referred for advice, But
in view of the fact that under the
present amendment to the company
law, we are going to give large powers
to Government in this and allied mat~
ters, I would like that these matters
should not be disposed of ad hoc, by
individuals according to their whims
and fancies, but a case law should be
developed by which we should be able
to assess the needs of the situation and
there will be a dispassionate mind bro-
ught to bear upon these decisions. And
I hope that the Finance Minisier will
make it clear that the intention in
these matters is that a case law will be
developed on these lines.

I would not like to take up the time
of the House any further, except to
say that generally in the last few years
we have had very stable finance. I am
also bhappy to see that the coming
down of prices has made the climate
easy for deficit financing, and the evil
effects of deficit financing. which we
used to fear before we no more fear
now. I was happy to see in the news-
papers today—1I hope it is an authoris-
ed report—some notes about the second
Five Year Plan.

I am sorry that in the allotment of
time for the Demands for Grants,
those relating to the Ministries of Plan-
ning and Education were omitted. I
had expected that in view of the fact
that the second Five Year Plan is on
the anvil, the Demands in respect of
the Ministry of Planning will be dis-
cussed among various other Demands.
But I am very sorry to see that the
Demands for Grants in respect of the
Ministry of Planning have not been
discussed, nor have the Demands in
respect of the Ministry of Education
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been discussed. But I hope that we
will have sufficient time later on to
discuss the second Five Year Plan.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): I am glad to have this
opportunity to speak about a matter
in which the Finance Ministry has
been showing negligence, and thereby
losing revenue. I mean to go into the
matter of tobacco excise.

The rule as I understand it is that
when a farmer or an agriculturist sells
his seasoned tobacco to a merchant, he
can sell it only to a licensed man, and
the tobacco is to be stored in the licen-
sed warehouse wherel the duty is
collected. But in Orissa during the
last few years, I have found the rules
being infringed by the Excise Inspec-
tors and their superior officers station-
ed in Orissa. I have brought it to the
notice of the Ministry several times.

Lately I have given a specific ins-
tance in this regard. The Excise Ins-
pector goes round in the countryside,
and when he hears that a patch of
land is being cultivated and it is plou-
ghed for the planting of tobacco he
measures it, and he estimates how
many plants that patch of land will
contain and how much tobacco will be
available from that. On the basis of
these calculations he immediately
issues a demand order, or whatever it
is called, to pay so much money on
that calculated yield of the patch
of land; or sometimes he goes about
and sees the tobacco seedlings growing,
perhaps planted four or five days pre-
viously. On that also he calculates
and he says, so much you have to pay;
and he gives a demand order saying
that the money is to be paid into the
local treasury or sub-treasury. Dur-
ing the last inter-session period I had
travelled a good deal in my consti-
tuency in Orissa, and I have here with
me such orders, nearly a hundred of
them issued in September. I may tell
you that tobacco is harvested in De-
cember-January in my part of the
country—I believe it is almost every-
where the same way.

Shri U. M. Trivedi: Same.
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Shri Sarangadhar Das: But the de-
mand orders on the peasants or culti-
vators have been issued in September
saying that within ten days they have
to go and pay that fee to the treasury.
In this particular case that I am citing,
in Banki sub-division of Cuttack dis-
trict, these cultivators had planted to-
bacco, but due to drought conditions—
as almost everyone in this House
knows certain districts in Orissa had
drought conditions and the crops had
failed—the tobacco was all lost.
The cultivators came to the Inspector
and asked him to go and see how the
crop had been lost. He refused to go,
and he said, “never mind, I will fix
it up, you do not have to pay.” But
lately, the Inspector have been insist-
ing that the payment must be made,
and I had heard that certificates were
issued for that amount of money.

After coming here, I wrote a letter
to the Minister in charge of excise du-
ties, and gave him one of these de-
mand notices for his information, and
asked him to take serious steps in
this matter, because on account of
this harassment on the part of these
excise people stationed in the States
the tobacco acreage is going down and
the Finance Minister is interested
in mopping up all the money that can
be available in the country from the
poor particularly—because these
people are poor—and using it in deve
lopment; he again gives it back to the
States, and the States bungle with it.

Shri U. M. Trivedi: Swallow it.

Shri Sarangadhar Das: The Public
Accounts Committees and the Esti-
mates Committees of those States
write reports. Our Ministers here say
it is a State matter and that they have
nothing to do with it; however, that is
a different matter.

But in this case the Finance Mi~is-
try is absolutely failing to mop what-
ever is available, because yov must
first give the opportunity to the grower
to grow, to harvest his crop, to season
%, and then only you should levy
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your duty and collect it. But the
Finance Ministry is infringing their
own rule.

After I gave this demand order to
the Minister and asked him to look in-
to the matter, it has again percolated
down to that place, and these officers,
these favoured gentlemen of the
Finance Ministry stationed in Cuttack
and in the sub-division are harassing
the men who have given me all this.
They are telling them, “we do not care
whether it is Sarangadhar Das or any-
body, nobody can do anything, we can
go ahead with whatever we choose to
do.” I therefore bring this to the no-
tice of the House, because after I had
written a private letter to the Minister,
1 find that the people who complained
to me are being harassed instead of be-
ing given any relief.

Shri U. M. Trivedi: For approaching
the Minister.

Shri Sarangadhar Das: Yes, for ap-
proaching the Minister. I say it on
the floor of the House particularly in
this matter of tobacco excise, because 1
am not acquainted with any other ex-
cise. In the matter of tobacco excise,
the Ministry is absolutely failing in its
duty towards the growers, and is fail-
ing in its duty to collect money. Un-
less the rules that have been made for
the collection of this duty are strictly
observed, you cannot get money, be-
cause the growers are not growing
tobacco. I am not saying
particularly of this place. Years
ago I had pointed out in another
district of Orissa, in Dhenka-
nal district, there were complaints of
this nature. I hear almost in every
district there the patch of land, while
it is being ploughed, is measured, when
the seedlings have been put there and
they are just a few days old, they are
rounted, and on that calculation, the
duty ds levied and collected. That is a
harassment which the growers are not
prepared to folerate any more, and the
result of this harassment has been that
they do'not grow tobacco as they used
to do. I also wish to point out when
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any officer or any employee of the Gov-
ernment goes about in the country-
side and levies duty on an assumption,
how foolish jtis. Anyone who knows
about the growing of crops will say that
this Ministry has nothing but fools to go
round the country—absolute idiots be-
cause there may be drought; there may
be a hailstorm and it may destroy the
crop altogether. Pests many attack the
plants and plants will die. How is it
possible to assume before the plant
grows to maturity? You go and calcu-
late on the basis of cultivation. I want
to tell this to the Finance Minister.
The employees of that Ministry in
these States—whether they be inspec-
tors or their subordinates or superior
officers—are all sitting there far
away—a thousand miles away—from
the headquarters in Delhi and are hav-
ing a merry time harassing the ignor-
ant people in the countryside. This
must stop. Unless it stops, I can as-
sure you that there will be no tobacco
grown. I know-in Dhenkanal and Ko-
raput districts the acreage has gone
down. Many a time I have asked a
question to know the acreage in 1950
and now. They never give it; perhaps
they do not have it. But you could
know from the revenue that it is going
down. Therefore, my warning to this
Ministry is that it is a very serious
matter. I notice this trend for the
last three or four (years. In
this cause because people complain-
ed to me they are being harassed. So,
I want the Ministry to take immediate
action and send someone from here
who is not in any way connected with
the local people and get this matter
rectified immediately.

In this connection, I want to say one
thing. Whenever I say something
about non-Oriyas engaged in some work
my friends shout ‘provincialism’. Iam
not provincially-minded, but in Orissa
in this excise work all the higher em-
ployees are from Bengal. I do not see
why outsiders should be put in this
kind of service because the officers are
to deal with the local people who
know the Oriya language and not the
Bengali language.....
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Shri U. M. Trivedi: That is all over
India.

Shri Sarangadhar Das: Now, this
must be stopped. (Interruptions.)
Because when there is some blemish
or difficulty in their work, the people
of one particular State co-operate with
each other and smother the complaints
of the cultivator who is ignorant. That
is another aspect of the evils of the
people that I present to the Ministry.

Apart from this, I want to support
fully what my hon. friend, Shn Tulsi-
das Kilachand, has said about these
loans and grants. Larger and larger
amounts are being given to the States.
I wish to impress upon the Ministry
that we are voting these grants and
moneys and we are responsible as to
how they are spent. I have tried dur-
ing the last one year various methods
by which I could bring to the atten-
tion of the Government that something
should be done to check up what work
is being done. I have not been success-
ful in presenting this case. I am glad to
know that there are others also who
think about it. Shri Chettiar mention-
ed it.

Every hon. Minister lately has re-
plied to questions or interventions in
debates when the matter concerning
the States was mentioned. The Minis-
ters say: “We grant the money and we
are not partial to this State or that
State. We have granted the money equi-
tably to every State and our duty is fi-
nished. You can go and ask the States as
to how they spent it.” It is a fact that
during the last one or two years the
report of every Public Accounts
Committee of every State that has
come up is full of irregularities, involv-
ing lakhs and sometimes crores of
rupees. There was a case in Madhya
Pradesh about eight or nine months
ago whether over a crores of rupees
had been squandered. This kind of
thing will never bring about any deve-
lopment. Money is being squandered
away whether it is the Centre or the
States but the reports that we have
from the Planning Commission or frum
the other Ministries are that the tar-
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get has been reached in spending the
money; or else, they say that there is a
shortfall in spending some money. I
want to know: is it not the responsi-
bility of the Government to tell us and
this House thai so much work has
been done? If your target was the
money granted for 100 tube wells,
should we not be told whether 100 had
been sunk or ten had been sunk? We
want to know that. Then we could
find what work was  being done.
There should be a work budget to
show actually what was aimed at and
what had been done. Unless that is
done, we could not kmow how the
money was being spent and after it had
been squandered, three or four years
afterwords, some Public Accounts
Committee points out that so much
money has gone. It is a very necessary
and I support the suggestion of Shri
Tulsidas Kilachand that there should be
a highpowered Commission appointed

by the Government to look into this
matter and report annually to this
House.

Shri Bidari (Bijapur South): I rise
to support the Demands of the Ministry
of Finance and oppose all the cut mo-
tions. The Ministry of Finance is as
it were the parent Ministry. I am a
villager and I deem it beyond my
capacity to convincingly explain the
activities of the various departments
in so short a time. So, I shall con-
fine myself to one or two points that
seem to be of primary importance at
present.

The precipitious fall in agricultural
prices has greatly affected the big and
small farmers alike. The President has
in his Address expressed deep concern
over the problem, The statements
issued by the Government both at the
Centre and in the States indicate that
they have been seized with the aware-
nesg of this problem, The Planning
Commission is Labouring under an ap-
prehension that the enthusiasm of the
cultivator for better production will be
damped and the whole Plan may be
upset if the prices are not stabilised.
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The Food and Agriculture Minister
is giving assurances that the Govern-
ment will adopt certain measures
which will prevent the prices falling
below a certain level. But the mea-
sures contemplated do not seem to
progress beyond the realm of words
and achieve any positive results. We
have no doubt and we do realise that
the Government can ill afford to be
over-sensitive and take immediate ac-
tion but that they will have to keep a
watch over the fluctuatisns in the mar-
ket conditions, both internal and inter-
national.

The growing agrarian unrest has
forced the Centre to pause and
contemplate the appointment of a
committee to study the wide fluctua-
tions in agricultural prices and to sug-
gest remedies. The implementation of
the recommendations of the Rural
Credit Survey has been assured. But
judged by.the speed with which the
committee and the government machi-
nery more, it is feared that no tangible
decision will be available before the
outbreak of the monsoon. Between now
and June next the farmers will have
to decide whether it is worth their
while to put in their labour and sav-
ings in raising the maximum from the
land for the next year. The only in-
centive for them will be that they will
get something more than they spend.
The agricultural industry has sustain-
ed a huge loss this year and there is
ro guarantee of getting more next
year.

It is gratifying to note that the Gov-
ernment are committed not only to buy
and store foodgrains to prevent the
prices falling below a certain level,
but also to construct warehouses, im-
prove rural credit and lower the prices
of fertilizers and other goods needed
by the farmer. These measures as far
as they go are good, but they do not
touch the heart of the problem of rural
poverty. That problem can only be
tackled by more energetic land reform
measures and a more determined effort
to educate the farmer in better farm-
ing methods and the development of
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cottage industries to provide work to
the large rural population.

The Planning Commission has issu-
ed a directive to the State Govern-
ments to have a land census, A uni-
form land policy throughout the coun-
try is contemplated. The decision on
the fixation of ceilings on land is anti-
cipated after the completion of the
land census.

The improbability of getting much
land even after the abolition of jagir-
daris 4nd zamindaris, the impossibility
of raising the small holding to the size
of the ceiling that is to be fixed, and
the inadequacy of rural credit will no
doubt baffle the brains of the Plan-
ning Commission and the Government
in their effort to achieve the desired
result.

The Reserve Bank of India’s report
on Rural Credit Survey makes far-
reaching recommendations regarding
the reorganisation of the rural credit
structure and the development of co-
operative processing, warehousing and
marketing on a  co-operative  basis
through State partnership.

In the Second Five Year Plan, while
industry is to be promoted as rapidly
as possible, the target in the agrarian
sector is to try and double the real in-
come of the rural population within
ten years. The highest importance is
being given to increasing employment
opportunities. The implementation of
a plan of this order will obviously for
considerable organisation and a big ad-
ministrative effort. Thig is  possibly
one of the weakest links in the chain
at present. .

The handloom industry is now brea-
thing a sigh of relief on account of the
direct and indirect subvention giving to
it. The various Boards appointed by
Government are aiming at technolo-
gical improvements and marketing
facilities. The Second Five Year Plan
envisages an  expenditure of Rs. 200
crores on the development and revitalis-
ing of the industry. But the Govern-
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ment should try to allay the fears of
these industries by making an un-
equivocal declaration about a per-
manent place for them in the econo-
mic set-up that is now in the making.

The Finance Ministry, besides mo-
bilising the internal resources and
attracting foreign assistance through
sound economic policy. have been
constantly appealing to the public to
co-operate in the Himalayan task of
successful implementation of the plan
to put in harder work and greater
sacrifice.

There are tremendous resources in
the country, human and material re-
sources lying idle. There is abun-
dance of hidden treasure. The loot
and plunder by invaders from North
and the continued expleitation by the
alien rule have not exhausted the re-
sources of our country. The cul-
ture of our country has not allowed
our people to be seized with spiritual
poverty., Men of integrity, imbued
with a spirit of sacrific and animated
by a desire to serve the country are
not wanting. For one reason or the
other, they are in cognito. A bold
and unorthodox approach is required
to bring them into use.

We are living in an age of techno-
logical development. There has been
a marvellous progress in  science.
Backed by these advantages it is ra-
ther derogatory to our competence and
more so to our intelligence to
feel like being lost in the wilderness
and show symptoms of frustration.

To counteract these advantages a
good deal of inertia is pervading the
country. A sense of too much depen-
dence on others is making its head-
way. A habit of trying to earn easy
incomes is fast developing. So it will
be a moral suicide to rest content with
formulating schemes and passing laws.
Proper  supervision over the imple-
mentation of the schemes with due
diugence and utmost purity is the
primery thing.
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The Bharat Sevak Samaj, incorpora-
ted on non-party lines, is spreading
its branches like a banyan tree and do-
ing splendid work. A silent revolu-
tion is going on in villages where the
Community Development Projects and
the Local Extension Schemes have
started. In some cases the government
machinery is not keeping pace with
the enthusiasm so widely generated
amongst the people.

1 p.M.

Urgent measures are called for to
distract the bureaucratic mentality of
the officers”and effect simplification of
the procedure of preparing estimates
and sanctioning and disbursement of
monies.

We are just on the threshold of na-
tional development. We have no doubt
committed many mistakes. Let us not
look mournfully to the past. It comes
not back again. We have gained in
experience to wisely improve the
present which is ours. Our achieve-
ments so far in the economic, social
and political fleds have fortified us to
go forth to meet the shadowy future
with courage and manly heart.

Shri Achuthan (Crangannur): We
are very happy that you have recover-
ed from your illness and have come
back to direct our deliberations here.
In fact, I am one among the many
who really felt your absence. Even
though you are in the Chair, occasion
ally your questions and interruptions
really remove the monotony and give us
a new spirit.

Mr. Deputy-Speaker: Is this part of
the Demands for Grants of the Finance
Ministry?

Shri Achuthan: I am coming to that.

Coming to the Finance Ministry’s
demands

I FrEATHTAARR

Everything depends upon finance.
In home life, in  society’s life, in a
country’s life, unless finance is all
right, all our policies, plans and ex-
pectations will not fructify. So is the
case with our country. In fact, it is
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really gratifying to note that after the
war, after independence, even though
there were inflationary tendencies in
this country, they have come down and
now there is no ground for apprehen-
sion about inflation. According to me,
practically this is not a problem at all.
Deficit financing can go on to a very
considerable extent in giving finance to
all sectors of our industries. You
know that unless there is a correct tax
policy and price policy, a country like
India, a vast country like ours with
lakhs and lakhs of villages, with more
than 75 per cent. of the people depend-
ing on agriculture, cannot thrive. Even
though we may try our best under the
Second Five Year Plan to industrialise
the country by large-scale. small-scale,
private and public enterprises, unless
the agriculturist, the middleman, the
ryot and the cultivator have got that
standing, that backing, that something
to fall back upon, this country cannot
expect to progress with a betterment
in their life and an increase in the
national income and standard of living.
We all want that the agriculturist must
come up. But what is the method?
There is the Taxation Inquiry Commis-
sion’s Report. Government may study
it in detail and before the next year
perhaps, they must see that the recom-
mendations made there are put into

1 am glad the Finance Minister today
introduced by leave of the House the
State Bank Bill. I am very glad about
it. But that is not enough. When we
go through the Report of the Rural
Credit Survey conducted by the
Reserve Bank, it reveals a lot of things.
Let us, for instance, visualise the pic-
ture of the village folk in this country.
I have done something in my :ittle
village. It consists of just 12 square
miles. What is the position as it is?
We say—the Prime Minister has said
umpteen times—that there must be
energisation and activisation from the
bottom. Everybody in India, whether
he believes in school economics or in
ultra-revolutionary = economics, says
that unless the bottom is  energised
and activised, this country cannot ex-
pect a soluton for unemployment or
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under-employment, or raise the stand-
ard of living and the national income.
In the village, there is no source for
getting money except the Money
lenders, and a few commercial banks.
When we try to get some loan from a
commercial bank, what is the position?
It is difficult, it is almost impossible,
for a cultivator who is worth some
Rs. 5000 taking his house, property,
everything, together, to get Rs. 500
loan. That is the position in my little
village. How can we expect a culti-
vator who is worth only Rs. 5000, who
has got a house, an acre of land or nay
be, two acres of paddy land, to raise
his income and raise his standard of
living? That is what is agitating us.
He must have something in reserve,
something for investment. How can we
expect that?

This picture has been very well des-
cribed in the Rural Credit Survey Re-
port. I was just going through a sum-
mary of that Report. Unless the Fin-
ance Ministry takes upon itself to see
that in the villages, they are provided
with credit facilities, we cannot pro-
gress. Even if we have industrial and,
financial corporations or national in-
dustrial development corporations, that
does not matter. If you see that
money flows into each village, at least
a lakh of rupees or Rs. 50,000 in one
year, you can see  agricultural and
small-scale industrial production going
up, a betterment of life and saving.
Even if nothing takes place, from the
face of a single villager you can see
how happy he would be; his worries
will be removed and he will be conten-
ted and satisfied. That will have a
psychological effect, and he will not be
at the beck and call of the moneylender
or the commercial bank for Rs. 50 or
Rs. 10¢. Now, if he wants money, he
has to sell his things or hypothecate
them and borrow morney at a price
dictated by the moneylender. That is
everybody’s experience.

So that this must be the first thing
that should be done. The Finance Mi-
nistry must concentrate more on that
Report. We should see that co-opera-
tive banks are developed. Let us take
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a risk. If at all we are going to lose
crores on that account, it does not mat-
ter. The money is in the country. Let
the Minister, Shri M. C. Shah, pay a
surprise visit to a single village with-
out anybody else, spend one day or
two days there, and make a random
inquiry of families as to what is the
position, what finance have they got.
That is just the method, the yardstick
or measure to see how our experi-
ments, planning and resources can go
to benefit the common man there. Un-
less the common man comes up, there
will be no salvation for the country.
That is the only thing that I want to
impress upon the Finance Minister. He
is a very hardworking, clever and able
man who has in his heart the seven
lakh villages of India. But practical
steps must be taken. For that purpose,
even if you print notes worth Rs. 500
crores, it does not matter. For that

purpose, nobody will grudge it, So ,

that by next year when we discuss the
Demands for Grants of the Finance
Ministry, there must be in all villages
either co-operative banks or rural cre-
dit banks or other banking institutions
of government which will give money
to the agriculturist. The security asked
for most not be 10 times the amount
advanced. That is not the criterion. The
people in the villages, the villager the
agriculturist, the ryot are our backbone
and they must feel that the Government
are there to help them. They have
their families, their wives, fathers and
children and they have to work and
enjoy their life. That is the thing
I want. That is the point on which I
wanted to speak., The Report of the
Taxation Inquiry Commission is there
and the Report of the Rural Credit
Survey is there. We must see that that
is a very serious indication that unless
the agriculturist, the ryot, has got
something in reserve that he can call
his own, no industry is going to
flourish, no small-scale or cottage in-
dustry, no khadi or handicraft or hand-
loom industry is going to sell its pro-
vgucts and get something. The agricui-
turist must have that money. That is
my experience in my little village; I
have inquired into those things. Un-
Jess this is done, unless all the State
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Governments are asked to do this, cur
country cannot progress. That is the
one thing that I demand. There is
nothing else. Unless it is done, unless
we concentrate our attention on ener-
gisation and activisation from the
bottom of the common man, unless we
raise the standard of living of the
agriculturist, unless he is able to save
money for his use in time of need and
for investment the national income and
national production will not be satis-
factory and we cannot expect our agri-
cultural India, our Bharat Varsh., to
g0 up.

Shri C. R. Iyyunni (Trichur): There
are many matters for which our thanks
are due to the Finance Ministry. With
regard to the question of the conces-
sion that has been granted to the small
match factory owner, certainly that is
a matter in which we can take very
much pride. As a matter of fact, it
will be seen that at one time in small
towns like Trichur and other places,
there were a number of small match
factories which had to close down on
account of pressure from the big fac-
tories. Even poor people in the towns,
and from outside the towns,
come from their homes and do this
work in match factories. As a matter
of fact, every poor family in Trichur
and round about, was getting four
annas to eight annas per member per
day, but on account of the impact of
these big factories, these small facto-
ries had to close down. Now, it is
seen that the Government, in view of
the fact that many small match fac-
tories are put to considerable difficulty
on account of this have given some
sort of concessions.

Another matter to which I would
draw the attention of Government is
that in the report it is stated that with
a view to reduce unemployment
some schemes have been undertaken
in U. P. and Travancore-Cochin. I
know, probably, much more about
Travancore-Cochin than about U. P. or
West Bengal. There, the population
per sq. mile is 1000 and odd; and, it is
one of the most densely populated
places probably in the whole world, and
in India, there is no doubt. If per
capita land is taken, it would be
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seen that Travancore-Cochin has got
only a little more than 5/8 of an acre.
This 5/8 of an acre would include
both forests, mountains and backwater.
As a matter of fact, the culturable
area will be very littlee On account
of the acute situation there, the people
have resorted to self-help. There is a
very large number of people who have
gone abroad, throughout the country,
throughout the world. There is a very
large section of the people, both among
the educated and uneducated who have
not got any means of livelihood. They
are without employment.

One of the solutions that I have to
suggest, and it has been practically
seriously taken into consideration by
the Centre, is colonisation. It is ra-
ther regrettable to find that not a
word is spoken about the free move-
ment of people from one place to
another, from one end of the country
to the other, in the First Five Year
Plan. As a matter of fact, if must
have been one of the things which
ought to have caught the imagination
or the attention of the Planning Com-
mission. In the Second Five Year
Plan, I am sute, something would be
done by way of colonisation. Unless
a lakh of families are sent out of the
State, it will not be possible for the
State to maintain the high level that it
has been able to maintain up till now
with regard to so many matters. There
has been education, there have been
hospitals, there are the banks and there
are so many other things.

Shri M. 8. Gurupadaswamy (My-
sore): Malayalees are found every-
where in the world now.

Shri C. R. Iyyunni: That is all right.
What I say is wherever you go, whether
you go to Mysore or anywhere else, the
population is very much less.

Shri M. S. Gurupadaswamy: But,
they have become such a menace to the
Mysorean population.

Shri C. R. Iyyunni: That is all right.
What I say is that there are other
place which cannot develop on acco-
unt of the paucity of population. If to
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those places, people from Travancore-
Cochin or U. P. or West Bengal are
transferred, they will be an asset to
the country and, as a matter of fact,
they have shown it. As a matter of
fact, within the last half a dozen years,
about 2 lakhs of people have gone from
Travancore-Cochin to Malabar side and
what is the result? Lands which were
left fallow, which were not being cul-
tivated for centuries together have
now become smiling gardens. That is
what they have been able to do there.
That is with regard to the capacity of
the people. If they go abroad—I mean
to say, from the State where they are
to other States—they will be an asset
to the State to which they are trans-
ferred and it will be a benefit to Tra-
vancore-Cochin also or places like that
so that the pressure on land will be
considerably reduced (Interruption).
I would say that the Planning Com-
mission should have paid greater re-
gard to this question. There are
States where the population is only 200
or a little over 100 and there are places
where the population is 400 or 500 and
here the population is 1000 and odd
per sq. mile. If mountains, hills and
backwaters are taken away, then, it
will come to about 1500 or 1600 per sq.
mile. If anybody from the North go-
ing to the South goes along the roads,
it will invariably be seen, wherever
you go, that people are living and do-
ing some kind of work which does not
give them plenty of food to eat. In
spite of all the efforts they have put
forth to go out in search of employ-
ment, the number of pepole left there
is too much for the land to maintain.
That is one of the points which I
wish to urge.

The second point is—and it has been
sufficiently urged by my hon. friend
Shri Achuthan—with regard to the fa-
cilities to be afforded to the agricul-
turists. A Committee was appointed
by the Reserve Bank of India to go in-
to the question and they went into it
in great detail and made some re-
commendations, The recommendations
are perfectly all right. But, I have
got my own doubt as to what extent



5423 Demands for Grants

these recommendations will come into
force. What are the main recommen-
dations made by that Committee of the
Reserve Bank of India? They say
that, in the matter of giving loans,
sufficient care should be taken and the
loans should be given to such people
from whom you can get them back.
Not only that; at the time the loan is
granted, there must be sufficient secu-
rity. If this is going to be strictly
followed, there is not the slightest
doubt that it will not do any good to
anybody. It is said that the rate of
interest would be less by 2 per cent
than the ordinary loans granted to
other people. It is well and good. The
difficulty is that it should reach the
agriculturists. If it does not reach the
agriculturist it is of no use to him. It
is true that a big Bank is going to be
started—well and good—and it will
have branches all over the country.
That is also well and good. But, if the
money that is there is not distributed
amongst the people—of course, there
would be a certain amount of strict
rules, I too have been in the banking
world and there must be some amount
of rigidity in order that it may run on
sound lines—and, unless some amount
of risk is undertaken, it will not be
possible for the agriculturists to get it.

There are three kinds of loans made
mention of in that report. There is
the short-term loan, there is the medi-
um-term loan and there is the long-
term loan. The difficulty is that when-
ever the question crops up, the Re-
serve Bank does not want to take any
responsibility and does not want to
undertake a risk. What the Reserve
Bank says is “We are prepared to give
a loan to a big bank.” Certainly, the
Reserve Bank is not going to lose a
single pie. If money is given to a big
bank, there is sufficient security. That
big bank will give money to the co-
operative institutions and finally the
co-operative  institutions must grant
loans to the agriculturists. In that
case, the whole risk will be on the co-
operative banks and not on the bank
higher than it or the bank still higher
than it. So far as the Reserve Bank
is concerned, it will not take on any
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responsibility and it will not undertake
any risk. In that case, they can easily
find fault with the small banks. It is
not a question of grant but it is a
question of loan. What I would sub-
mit is that only such care can be taken
as will involve a certain amount of
risk also. It may be that sometimes
Yyou may lose a part of the money. Un-
less the money is made available to
the agriculturists who need it, certain-
ly it is not going to be of any use. As
a matter of fact, it has been stated in
this House that we are going to have
nationalisation of banks. There is the
Imperial Bank, but what is the kind of
business that the Imperial Bank does?
I am coming from a place where there
is a branch of the Imperial Bank. The
kind of business it does is simply this.
If you have got plenty of produce, you
can place it in the custody of the Bank
and on the strength of that produce,
you get money, but you will not get
money more than half the value of the
produce deposited there, that is, the
produce deposited there should not be
less than double the amount that is
given. With regard to the overdraft
account, as a matter of fact, you will
find that only a half a dozen people are
glven overdraft account in the place
from which I came, which has a popu-
lation of about 65,000. In Madras also,
the number of people given overdraft
accounts will be very few. Probably,
their work will consist more of ex-
change work than any other. For the
ordinary man, he will have to approach
a small bank, and if he approaches a
small bank, he will have to pay a big-
ger rate of interest. Even then, he
gets money not to the extent that he
wants. After giving a higher rate of
interest on the money, what will be the
return that the ordinary man gets? It
will be very little and so he becomes
more and more indebted as years
roll on. If the interference of the State
is such that the agriculturist or the
petty merchant or petty trader gets
money at a lower rate of interest and
if he can repay the money by instal-
ments then it is all right, but that is
not what is being done. If that is the
procedure that is going to be adopted
by the Reserve Bank, it will be all
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will always be careful as regards giv-
ing money as loan, but if they are too
strict, it will be of no use absolutely.

With regard to the granting of per-
mission for raising of capital issue, I
find in the Report that Rs. 50 will be
charged for an application for the issue
of capital. It is well and good. The
Government wants to make some
money. Certainly, the Government must
make money. But suppose the capital
issue is not granted, what will be the
effect? Will the applicant get a re-
bate? I would certainly say that it
will be fair that a rebate should be
granted if an application for raising
capital is not allowed.

Shri Velayudhan (Quilon eum Mavel-
likkara—Reserved-Soh. Castes): Why
not the money be refunded?

. Shri C. R. Iyyunni: That is exactly
what I say. Rs. 50 is taken from a
bank or other institution so that it
may get the consent of the Government
to raise any capital, but if the appli-
cation is re]ected certainly I would
suggest that 50 per cent of the amount
that has been paid t6°the Government
should be given back to the bank or
the institution.

Shri Velayndhan: Why not the
whole amount be given back?

Shri C. R. Iyyunni: This is all that I
have to say.

Shri U. M. Trivedi: The Finance
Ministry spends the greatest amount
of money, but its Report is the smallest
that we have got and it is, in most
cases, very vague. However, there is
one particular point to which I wish to
draw the attention of the hon. Minis-
ter and that is with reference to the
opium policy of the Government of
India. In the last session, on the clos-
ing day, I had raised a point and ask-
ed the hon. Minister to make a state-
ment on certaln  discriminatory poH-
cies followed in the grant of oplum

I was promised that the matter
would be looked into, but it is
now nearly six months and nothing has
come out of that. When I raised the
question of the Government of India’s
policy infringing the International
Agreement, the hon. Minister felt a bit
annoyed and said that nothing of the
kind had taken place. I would, there-
fore, draw the attention of the hon.
Minister to the protocol of 1953, which
was ratified by the Government of
India in 1954,—to the provisions of
article 3 thereof. He will find that we
have to follow, under that protocol, a
regular policy of limiting our acreage.
Once a particular acreage at a parti-
cular place is fixed as the limit, pur-
suant to the policy laid down by this
International  Agreement, jnto which
we have entered, it is not fair on our
part to increase the acreage at another
place. In this particular instance, as I
said then and I repeat again, there is
something very fishy about tire whole
affair. In the Kapasin and Rashmi
Tehsils of Chittorgarh District, opium
was grown and licences were given up-
to the year 1953. In the Agar Tehsil
in Ujjain District, licences were not
given from 1950, and yet, suddenly in
1954, licences in Agar were  started
again. Licences in Kapasin Tehsil were
stopped. What can be the reason
for this discrimination? What can be
the reason for the fact that after hav-
ing reduced the acreage of growing
opium, you resort to this method of
increasing the acreage’

Another thing that has been brought
to my notice is this. At some places,
some very important political persons
stood in the way of the Government
and persuaded peasants to grow opi-
um where licences were not given.
After opium had been sown, it was
found by the Opium Department
who went there. These influential per-
sons stepped in and would not allow
the Government agencles to destroy
the growth of the opiym and licences
had to be given to these people with
retrospective effect. It is this sort of



5427 Demands for Grants

affair which must be looked into by
the Government and completely stopp-
ed.

On the question of distribution of
opium, I will draw your pertinent
attention to it. It is true that our
Constitution provides that opium culti-
vation is carried out by the Govern-
ment and distribution is also carried
out by the Union Government. It is the
State Governments which derive bene-
fit out of the revenues that are yield-
ed by the sale of opium. Now what
happens? A uniform policy is not
pursued by the various States to which
supplies are made. At great cost we
manufacture opium; we maintain a
whole machinery for this purpose; the
Union Government stores it, But the
Ajmer Government sells it at one rate;
the Delhi Government sells it at a di-
flerent rate; the Rajasthan Govern-
ment at a third rate ‘and the Madhya
Bharat at yet another rate. The net
result is that smuggling of opium,
which  cannat be called contraband
opium goes on by sources and through
sources where opium is legitimately
purchased by contractors. It is, there-
fore, in the interest of the States and
in the interest of the country as a
whqle that uniform policy is pursued
in the sale of opium. To my mind it
would be very legitimate and fairif a
particular rate is fixed by the Go
ment of India at which it may bevg!lld
bgtlppstates.sothattheymaynotbe

teropted to sell it, at a higher rate, or

ungdersell it

Last year, and also during my speech
in the course of the discussion of the
Communications Ministry’s grants. I
had occasion to draw the attention of
Government to the policy which is be-
ing followed about the Post Office
Savings Bank rate of interest. This
Post Office Savings Bank is completely
controlled by the Finance Ministry.
The National Savings Scheme and the
organisation is also controlled by the
Finance Ministry. On the one hand
without spending anything, by the
Post Office acting as the agent,
Government gets a good deal
of money, huge sums, and the rate of
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interest offered is only 2 per cent—2
per cent to the very poor man who
depends upon it, and who thinks that
you are the best custodian of his
money. To him you give only 2 per
cent rate of interest, whereas in the
National Savings Organisation, where
you have got big guns and who make
money out of it, you pay at the rate
of 3 per cent. We pay to the National
Savings Commissioner and his whole
staff a separate sum of money, and pay
a higher rate of interest to the invest-
ors. I cannot see any rational basis,
or any reasonable bias for such a
policy which makes you pay a higher
rate of interest and spend more money
to get people to invest in it. I ask a
pertinent question: Why is it that the
rate of interest in the Post Office Sav-
ings Bank is not being increased and
the whole organisation of the National
Savings Scheme is scrapped?

Government has now decided to stop
the export and import duty which were
being levied by the two Part B States
Raiasthan and’ Madhya Bharat Hav-
ing done that, I would ask the Govern-
mentﬁolooklntothe vanousloop—
bQ  that do exist even today in these

ates, where export duties are be-
ing char(ed under variops names. For
example, even “today in Rajasthan an
export duty is charged on stones
which are quarried in Nimbaheda. An
export duty is still being charged and
people cannot come here and make a
move before the Supreme Court of
get redress from the Supreme Court
But it is the duty of the Government
to ook into it.

The last point to which I wish to
draw the attention of the hon. Minis-
ter is this. We bhave been clamouring
all along in regard to the provisions
that have been made by Government
for making payments for privy purses.
These are, it is'said, very sacred agree-
ments. I do not want to break their
sanctity. I do not for a moment sug-
gest that you should go back upon
your word. You may respect them:
I have no grouse about it. You may
stop them: I do not care. But what I
feel is this. Do not for the sake of
God, do not for the sake of this
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country, make new people receive your
privy purses. Already from the Raj-
asthan Budget I find that one Mr.
Manikya Lal Varma, has been paid a
contribution of Rs. 75,000 for making
some voluntary contributions and that
out of the funds which the Govern-
ment of India has given to the Rajas-
than States. How can you allow a
particular person to be paid Rs. 75,000,
and for what purpose? Where is this
Rs. 75,000 to come from? Who will
give you back this Rs. 75,000 and how
is it to be utilised? Can you make
such contributions from the taxpayer’s
money?

Shri Jhunjhunwala (Bhagalpur Cen-
tral): A reliable servant of the
public,

Shri U. M. Trivedi: Then I think
you will agree that all of us should be
paid some privy purses. My objection
is that when we want this question of
privy purses to be reviewed, this prac-
tice of making contributions to private
persons should not be extended in this
manner. The money of the Govern-
ment is hot meant to be paid to private
persons, or put to private uses, to be
spent by them in whatever manner
they chose.

Again looking into the list of politi-
cal pensioners, persons to whom politi-
cal pensions have been granted from
the moneys contributed by the Govern-
ment of India, I find that a concubine
by mname Gafooran Jan has been
granted a pension of Rs, 150 by the
Rajasthan Government.

Sardar Hukam Singh (Xapurthala-
Bhatinda): Why do you grudge her
that amount?

Shri U. M. Trivedi: Why a concun-
bine, of all persons should be given a
political pension I cannot understand.
It is said that she is in some way reiat-
ed to the hon. Chief Minister of that
place. But that is neither here nor
there. She might be the best personm,
or she might not be the best person.
That i{s not my concern. My conten-
tion is that amounts given as financial
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aid to the Rajasthan Government
should not be utilised for purposes of
satisfying the private desire....

The Minister of Defence Organisation
(Shri Tyagi): I am sorry there is no
question of private desire.

Shri M. C. Shah: The Central Gov-
ernment pays to whom?

Shri U. M. Trivedi: To Gafooran
Jan, the concubine of the last Maha-
raja of Karanli. She was not getting
any such thing right up to the year
1954. It was not a contribution which
was in vogue before.

Shri M. C. Shah: It is paid by the
State Government or the Central Gov-
ernment?

Shri U. M. Trivedi: From moneys
paid by the Central Government to the
Rajasthan Government for purposes of
political pensions. What type of a
political pension can be given to a con-
cubine I cannot understand.

Shri Tyagi: She must be a political
concubine.

Mr. Deputy-Speaker: Possibly she
has a claim for maintenance on the
late Maharaja of the State and that
matter has been settled only recently.

Shrli U. M. Trivedi: Maintenance of
hundreds and hundreds of others who
were getting allowances from Rajas
and Maharajas has been taken away
and very recently there was a case de-
cided in the Supreme Court where
maintenance which was granted to the
Begum of Tonk was ratified and conti-
nued to be given to that lady, but was
resumed without giving any reason. I
can understand a consistent policy but
I cannot understand this discrimina-
tory policy that you can pick and
,choose one Gafooran Jan and make
this payment to her.

Mr, Deputy-Speaker:
last point, I suppose.

Shri U. M. Trivedi: One point more
about this tobacco excise.

Shri K. K, Basu (Diamond Har-
bour): No more begums and Jans.

That is the
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Shri U. M. Trivedi: I will stop here

. at these begums and Jans. In regard
to tobacco excise, there is a certain
system under which some allowances
are made, and excise duty is not charg-
ed over a certain quantity of tobacco.
But there should be a uniform policy
in the whole of India in regard to the
granting of such concessions. It so
happens at present that there are two
districts close by, and in one district,
a particular amount of exemption is
granted while in the other district a
greater amount of concession is grant-
ed. The result is that when there are
two neighbours whose fields are close
by one of them begins to grumble
about the concession that is being
granted to the other. This discrimina-
tory policy of Government is thus
brought to the forefront on account of
the smaller or greater amount of con-
cession which is granted to the various
parties. I therefre submit that where-
ever the Government of India levy
excise duties on tobacco or grant con-
cessions on tobacco, the same uniform
policy must obtain throughout India.

Shri Sadhan Gupta (Calcutta South-
East): Fiscal policy is one of the most
important factors which can contribute
to economic development and indust-
rialisation of the country. In our
country, however, where the need of
industrialisation and economic progress
in general is the greatest, the fiscal
policy operates quite in a reverse
direction. We find that the Finance
Ministry is hand in glove with the
worst kind of exploiters of this coun-
try, native as well as foreign,

The Ministry that sends up the price
of cloth and footwear, of sugar and
soap, that are consumed by the poor
men or the middle Classes is at the
same time very generous to big busi-
ness both Indian and foreign. In the
short time at my disposal I cannot be
expected to give an exhaustive treat-
ment of the various ways in which the
interest of the country as a whole is
being sacrificed at the altar of native
and foreign big business, but I shall
endeavour to give only a few instances
which will be typical, though not ex-
haustive.
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Let us take the classic example of
the Industrial Finance Corporation.
The Sucheta Kripalani Committee had
pointed out various shady features of
that Corporation. It had revealed how
the directors of the Industrial Finance
Corporation gave loans freely to their
own concerns, how out of Rs. 12 crores
of loans which were disbursed, Lala
Shri Ram’s concerns got Rs. 2% crores,
Mr. Saraiya’s concerns got Rs. 1.10
crores, and Mr. V., P. Bhangis got
Rs. 1.07 crores, i.e., to say the direc-
tors between themselves took about
Rs. 4.67 crores as loans to their con-
cerns out of the Rs, 12 crores. But
instead of dealing strongly with this
kind of thing, the Minister of Finance
actually tried to whitewash the whole
affair till it was brought up in a de-
bate in this Parliament, and strong
feelings were expressed. Although, I
believe the old directors have gone, yet
as the Audit Report reveals, the
same kind of thing is going on still
and even worse things are happening.
So, we learn from the Audit Report
how the concerns connected with the
managing director got loans, and how
other ways were devised of squander-
ing the money which the Industrial
Finance Corporation receives, or which
is guaranteed by Government. Loans
were given to companies which were
capable of raising their own funds by
the issue of share capital or other
ways, or to companies to whom loans
were not justified in view of the risks
involved. It shows how there was a
disproportionate growth of administ-
rative expenditure. It shows how one
and a half air-conditioned fares were
paid to officers contrary to rules which
prescribed that only first class fares
should be paid. It shows also how the
Government guarantee was repeatedly
invoked for such flimsy purposes as
purchase of land for a building which
was not built or for a smaller building
which was built, and so forth,

Now this kind of thing is going on
again, and the country is very eager
to learn what the Finance Minister
proposes to do about it. Are we going
to be robbed perpetually by the Indus-
trial Finance Corporation? Is the
taxpayer’s money going to be prepe-
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tually squandered by this Industrial
Finance Corporation, which as we
know consists of and is controlled by
native big business? That is as far
as native capital is concerned.

Let us come to foreign captial. Now
it is apparently thought that we should
have as much foreign captial as possi-
ble, because there is not adequate
capital formation in our country.
There is no attempt to create condi-
tions for capital formation. There is
a false cry that capital formation is
being prevented by steep rate of taxa-
tion. This is directly contradicted by
the report of the United Nations Com-
mission on Economic Development,
which says that surplus money in the
hands of the upper income groups
contributes not to capital formation,
but is wasted on luxuries.

It is also revealed by the Taxation
Enquiry Commission how the manag-
-ing agents take away the bulk of the
profits, 14 per cent of the profits of
concerns, and 50 per cent of all divi-
dends: that are paid to shareholders.
If the profits of the companies are to
be creamed off like that there can
certainly be no capital formation.
Therefore, this kind of thing has to be
obviated,

It is also clear from the income-tax
data that taxation is not a real bar to
capital formation hecause it appears
from those data that although income-
tax taxation has gone on, yet the sur-
plus available in the hands of com-
panies after payment of taxes has
generally gone on increasing. In 1950-
51 the surplus was Rs. 76 crores. In
the next year it was Rs. 108 crores,
in the year after that there was a
slight decline to Rs. 98 crores, and
in 1953-54 it had gone up to Rs. 124
crores. So, taxation is not the bar
to captial formation.

The bar to capxtal formation is really
the managing agency system to a great
extent, and also the fact that income
is getting concentrated in the upper
groups and is therefore not being in-
vested but being spent on other
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things. These things have to be cor- .
rected, and they could be corrected
through the creation of an investment
pool. We have repeatedly pleaded for
it. We have asked Government to es-
tablish an industrial bank, where a
substantial portion of the net profits
of companies should be compulsorily
deposited. Our idea is that after leav-
ing about thirty per cent of the net
profits for distribution, the rest should
be compulsorily deposited in an In-
dustrial Development Bank establish-
ed by the State and the funds will be
at the disposal of the State. The com-
panies who deposit would get reaso-
nable interest. If a depositor has to
expand his own concern and such ex-
pansions are thought not contrary to
national interests, then, he may with-
draw from ths deposit and use it for
expansion. Otherwise the fund would
be at the disposal of the State and it
should direct it to channels of invest-
ment, either public or private; even in
the shape of loans to private concerns.
That is not being done. Instead what
is being done is to give reckless in-
vitations to foreign capital.

The Finance Minister—I think it was
last year—when he was touring the
and the United
States was pleading for capital from
those countries. What kind of capi-
tal-do we get from them? What kind
of assistance do we expect from them?
We understanq that $60'5 million is
coming as economic aid from the Unit-
ed States. Again $19'5 million is com-
ing as technical aid from the U. S. A.
1 pelieve some captial is also coming.
What is the nature of these? Half the
economic aid of this 605 million is to
be taken in the shape of surplus farm
products of U. S. A. That is the story
why we are importing ghee from the
U. S. A. Because the U, S. A. cannot
dispose of its butter and ghee we had
to take it as part of our 60'5 million
aid. Naturally such surplus products
cannot be expected to keep fresh very
long. The object, therefore, is to re-
lieve the U, S. A. crisis and not to
solve our crisis.
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Apout this technical assistance als.
it is very interesting. The technicd
ussistance will be granted only ir we
engage U, S. technicians. According
}o the Minister of Commerce and Ib.
fustry, Shri T. T. Krishnamachari,
pne-third of the U, S. technicians are
very bad; one-third are average and
one-third are good. Whether these
technicians are good, bad or indiffe-
rent—every one of them is a white
elephant, Can we afford to keep them
—those who are not good—those who
are indifferent or bad?

There is another string to it. It is
that if we have to and if we try to
secure technical assistance from any
other country, we have to inform the
United States. I wonder what kind of
sovereignty we have when we agree
to such kinds of strings. This is most
derogatory to the country.

What about the capital that is com-
ing? I could understand Mr, Desh-
mukh getting loans from the United
States or from England at a reasona-
ble rate of interest on a Government-
to-Government basis; but that is not
what is coming. What is coming is
privgte investment. In this way our
economy is being mortgaged to power-
ful foreign interests because it is very
clear that the private investment is
not coming from sm3ll men; it is
going to come from big monopolists
who’have a shady record in whichever
country they had gone. However, to
complete this foreign domination, we
have the Industrial Credit and Invest-
ment Corporation. There, the foreign
and - native big business have com-
bined. Native big business is ever
seeking links with foreign big busi-
ness because that would be an effec-
tive protection against future nationa-
lisation, or future curb on high pro-
fits. Nationalisation in case of native
business may be easy but in the case
of foreign big business, complications
would be created. Diplomatic com-
plications would be there, and there-
fore, perhaps the Government would
be very chary of proceeding further
with it., Everyone knows how the
Prime Minister has come out with the
theory of dishonour or lack of honour
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foreign capital. That is why the na-
tive big business wants to link up with
foreign big business in order to save
itself also from nationalisation
and curb on its profits. The Corpora-
tion has been a god-send to them be-
cause that has opened possibilities for
securing these alliances. The danger
in this Corporation is that the financ-
ing power it has may be utilised in
grabbing our national economy. Out-
side the Corporation, the foreign inte-
rests that are there may insist that
these companies who seek loans would
allow these foreign concerns to have
considerable interest or part of the
interest in their share capital and that
way hinder our economy. There is
no protection against this. I give the
Finance Minister a fair warning of it;
he has to guard against ‘it.

1 could have talked of how the oil
refineries have been allowed to raise
capital by way of debentures and
cumulative preference

: is
oxmnousthmg lbeheveltupartuf
the agreement, If it is so, it must be
modified and pressure should be put to
modify it under our power to
sanction the capital issue in these con-

they are mterested only in deyeloping
those industries which will yield high
profits and quick returns. Therefore,
basic industries are completely ruled
out. No basic industry will yield
high profit or quick returns. What we
are expecting from the foreign sour-
ces is not development of our basic
industries but those industries which
may be developed by our national cap-
italists and their competition with
our genuine national industries,

Lastly, it is urged that it may be
that if foreigners are given a finan-
cial stake in this country, the experts



5437 Demands for Grants

(Shri Sadhan Gupta]l

sent by them will work better. It is
a very fallacious argument. It is a
very dangerous argument. If you
want good work from experts, you
can engage them on a decent salary;
if they show particularly good work,
you can pay them bonus but you
should not rely on financial stakes,
On the other hand, to give big finan-
cial stakes to powerful foreign mono-
polists is fraught with very grave
dangers. We have the example of
Gautemela where because the State
sought to interefere with these finan-
cial stakes, a war was let loose. We
know how these monopolists there
who are from America have no scru-
ples and have no qualms conscience
in interfering in the internal affairs
of a country and even in seeking to
overthrow the Government when it
suits their interests. Therefore, if we
g0 on creating too many of these finan-
cial stakes, we may be sure that there
is grave national danger for us. They
will sabotage production when we
come in collision. with them, and they
may very well take advantage of their
dominant position in hatching all sorts
of conspiracy against our nation.

2 p.M.

Therefore, we demand the end to
this scandal of the Industrial Finance
Corporation. We demand speedy
abolition of the managing agency sys-
tem and the creation of an investment
pool for capital formation. We de-
mand an immediate switchover from
a policy of taking equity capital or
bogus economic and technical aid to
a policy of securing loan capital and
technical know-how on reasonable
terms, And we demand
effective and adequate State
control over the Industrial Credit and
Investment Corporation and adequate
participation of national capital in the
ventures of the oil refineries. I hope
the Finance Minister will bear in mind
all that and really follow a policy in
the. true national interests,

.Shri Mohanlal Saksena (Lucknow
Distt. cum Bara Banki Distt.): I have
carefully read the speeches of the hon.
the Finance Minister, the reports is-
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sued by the Finance Ministry and also
glanced through the report of the
Taxation Enquiry Commission. And
I have been driven to the painful con-
clusion that the Finance Ministry has
failed to effect economy where it was
possible. It has failed to stop waste
and to prevent avoidable and unne-
cessary expenditure.

The time at my disposal is short. I
will therefore give only a few illus-
trations. I shall begin with economy.
The hon. the Finance Minister has
said that he has been wrestling with
this problem for years. He has ap-
pointed a committee which has been
going and examining the working of
the various Ministries. They have
made a number of recommendations,
and while in the big report it is stated
that a majority of the recommenda-
tions have been accepted and a fair
number have been implemented, in
this short report we are told that only
a fair number of these recommenda-
tions have been accepted by the Gov-
ernment. I do not know the reason
for this discrepancy. Perhaps the
short report gives out the truth that
even the fair number of recommenda-
tions have not been implemented but
have only been accepted by Govern-
ment. And the Finance Minister in
his speech in the Rajya Sabha has
made a confession of defeat in tackl-
ing this problem. He said somewhat
like this well, if, as suggested by the
Taxation Enquiry Commission, we
appoint a committee, and I am cer-
tain the committee will come to a con-
clusion that X per cent of the ministe-
rial staff and the Class IV staff is sur-
plus, we do not know where we shall
be; for anything that leads to retren-
chment creates more problems than
it solves. Not only that. He has gone
on to say that we have been on the
horns of a dilemma and between the
devil and the deep sea and all that.
And ultimately he says that “What-
ever it may be, we cannot effect re-
trenchment, because it is going to add
to the problem of unemployment.”

I am sorry I cannot agree with this
view-point. Not only now, but for
a number of years I have impressed
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upon him that whatever the conse-
quences we cannot allow even one
surplus member of staff to remain in
the Segretariat or in any other office
because his presence contributes to
inefficiency and adds to corruption and
confusion. I think the Taxation En-
quiry Commission has rightly suggest-
ed and impressed the fact that before
we go about taxing here and there
and taxing every small and poor man
we must show a record that every pie
that is given to the treasury is being
spent properly and the tax payer gets
good value for it. The Taxation En-
quiry Commission has said that there
has been an increase in the expendi-
ture on general administration to the
extent of Rs. 19 crores since 1951-52
when comparing it with the figure for
1953-54. It also says that most of it
is due to the increase in expenditure
in the Union Government and in the
Governments of A Class States. And
furtheron it says that the expendi-
ture on general administration in the
Government of India alone, which was
to the extent of Rs. 2 crores in 1938-
39, went up to Rs. 9 crores in 1951-52
and in 1953-54 it has gone up to
Rs. 12°4 crores. I do not know what is
the position now. But I think it could
not be less. If anything, it must be
more.

That being the case, if there are
persons who are surplus, if you do
not want to throw them out on the
roads, by all means do not do so, but
you may give them one or two or
three alternatives. When the Eco-
nomy Committee was appointed in
1947 or 1948, of which Mr. B, Das
was a Member, it made certain re-
commendations before it came to
final conclusions. I had suggested to
the Committee, to Government and
to the then Finance Minister that
every temporary officer or temporary
member of the staff should be given
notice that the chances are that they
have to go within a period of two
years, and such of them as wanted
to go earlier would be given six
month’s salary by way of notice. The
others might be given training in fac-
tories or other technical training,
and they could have been given half the
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salary or full salary for the period
of training. That would have been
better. Or they might have been
taken out and put on some productive
job. It is no wuse keeping them
where they are not needed. You are
not only paying them by way of
salary but they are wasting your
stationery, etc. and, as I said, they
are adding to corruption, imefficiency
and confusion, I am on strong ground
and I can even say without fear
of contradiction that the surplus is
anything between 25 to 33 per cent.
And if that is so, I think we cannot
work any plan with this sort of mach-
inery. On the one hand he talks of
lack of trained personnel. Why
cannot these persons be taken out and
trained? I know the question of
unemployment is haunting the Fin-
ance Minister as it haunts every one
of us. But the solution to that is
not in keeping these persons who are
surplus "in the offices but in making
full use of them on productive jobs,
in training them and not in keeping
them in offices where, as I have said
again and again, they only add to
our difficulties. Sir, I may suggest
only a few avénues of employment.

The hon. the Finance Minister
knows that I have been impressing
upon him again and again the need
for taking up house-building on a
very big scale. He has complained
that the private sector has failed to
contribute about six or seven hund-
red creres of rupees in the First Five
Year Plan period. Not only that It
may also be noticed that State
Governments have not contributed
even twenty per cent of . what
they were expected to contribute out
of their own reveénues towards the
execution of the Plan. I say you
were not correct in selecting the right
type of schemes which could
have brought this money. I had
suggested in this country there
will be about two lakh persons who
will be prepared to build their own
houses costing from five to fifteen
thousand rupees, provided they are
given suitable plots of land. If you
work it out, it would come to Rs. 2000
odd crores. I have worked it out, and I
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got it verified from the CPWD, I was
told that a house-building programme
costing Rs. 5 crores would give em-
ployment to about 15,000 workers for
one year. This includes both skilled
and unskilled workers. The build-
ing industry is the one industry
which gives employment to a larger
number of persons than others. It is
the one industry where not more than
15 per cent of the investment goes
towards the capital expenditure and
the balance goes towards meeting the
labour cost. On the other hand, take
any other industry you like. You
will find that more than 75 per cent
—80 per cent—of the total invest-
ment goes towards the capital expen-
diture and the balance goes to-
wards labour costs. So it has been
found from the experience of other
countries in the thirties that the buil-
ding industry can provide a greater
amount of employment than any
other’ mdnstry Not only that. The
Government have got land, the
Municipalities have got lands and
the local anthorities have land. 1
have recently made a study regard-
mgﬂnsmU.P gnd I was told that
in Lucknow, Allahabad, Kanpur Agra
and Banaras—five Municipalities—
there was land available which it
was calculated would come to about
8,000 bighas and the value would be
Rs. 1 crore or so....

Shri Tyagi: The investment will
not be productxve

Shri Mohanlal Saksema: It will be
productive, in this way. When a
person builds houses, he of course
helps other industries which are
ancillary to the building industry.
They will develop. Whether it is
productive or not productive, after
all, we have to improve the stan-
dard of living of our men., We have
{0 provide them with food, cloth
and shelter, and that cannot be done
with big basic industries alone. We
have to give them shelter. I am con-
stantly reminded of the words of
Christ:

“The birds of air have nests
the beasts have their dens but
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the son of man has no place to
hide his head.”

I would like the hon. Minister to
organise a sample survey in the city
of Delhi itself and find out as to how
many persons are living in the houses,
the Government quarters, which are
meant only for one family. Then he
will know what we need. The hon.
Minister feels inclined to what I
would call the capitalist policy of
selling land to the highest bidder. I
have told him that our land policy
should be socialistic and we cannot
have a capitalist policy. But he
feels that we will be losing, I mean
the State Government will have to
lose Rs, 25 crores in a housing pro-
gramme by way of premia. Assessing
these were correct this amount will
come out of the pockets of the poor
tenants. If due to the rent laws and
others the private sector is not going
to build houses for renting it to peo-
ple, the Government have to come
forward. We have to devise ways
and means, as they are doing in other
countries. What are they doing in
fingland? It is a capitalist country.
There they do not allow any non-
residential building to be built un-
less it is sanctioned by the Cabinet as
being essential in the interests of the
whole nation. Now, Shri Tygai is
saying that the investment will not be
productive. I am afraid that this
view is taken in case of housing for
individuals. What is happening to
the Industrial Finance Corporation?
Although it has been taking a sub-
sidy from the Government, it has
launched on a scheme of building its
office at a cost of Rs, 62 lakhs. Out
of this, the audit report says, there
is already a possibility of a loss of
Rs. 6 lakhs, even in the initial stage.
Not only that. Take any other
scheme. Why is so much money
being spent on non-residential build-
ings, which need not be built, Whe-
ther it is the Health Bureau or any
other institution you find that crores
of rupees are being provided for cons-
tructing non-residential  buildinga
which would not be done even
in a capitalist country. The cost of
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these private houses, as I have said,
would come to about 2,000
crores of rupees. You will not be
able to attract this money by any
other means. It will not be attract-
ed by your loan schemes, whatever
inducements you may give nor will
it be attracted to industry. Because
a woman may part with her jewel-
lery with a view to spend the money
on building a house, not only for the
purpose of shelter and convenience
but because she knows that at the
time of difficulty, she can raise
money on that. Similarly, a man who
has accumulated some savings for
‘the rainy day’ might invest in it be-
cause he knows that when he puts it
into a building, he acquires a credit
—worthy status, and any man or
bank may give him loan, which
otherwise he may not be able to get.
So I say that you can never be able
to get these Rs.. 2,000 Crores by any
other means. This figure may not
be absolutely correct; it may be
less; it may be Rs, 1500 crores.

[Sardar Hukam Singh in the Chair]

There is another suggestion which
I have been making for a long time.
It is in regard to railway land. I am
told that in foreign countries - you
find land being ploughed right up to
the railway line. Here we have 33,000
miles of railway, and if we Jjust
take the average width of the surplus
land as hundreds yards, the total
area nf such land will be considera-
ble. In those days, it was a foreign
government; they gave more land
that was required by the railways.
If you work it out, you will find that
there will be about 25 lakh acres of
land which will be available and
even if one-half of this, is available
you can certainly settle a lakh or
two lakh families on that.

I have taken more time, but I would
like to refer to one or two points
more. Take the question of avoidable
expenditure. I will refer to only
one instance. In the bunglows or
quarters for M. P’s on Ferozeshah
Road we had cement flooring for the
bath-rooms; it was good; it was all
right. But now a decision has been
taken to convert the floor of only
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one of the bath room, into mosaic,
and that has been done. Here you
cannot find money for helping slum
clearance schemes in Delhi, and you
just spend money on converting floor
of a both-room into mosaic. This
is all avoidable expenditure, and it
should not have been incurred. I
feel ashamed that when we talk of
doing big things in a big way, small
things escape our attention and slip
off our hands and these small things
are of importance to the ordinary
man. g

After the food and cloth problems
have been solved, the next two pro-
blems are employment and shelter.
When the time comes, when there is
a discussion here or even outside,
when there is an opportunity, I will
just give schemes by means of which
I feel that the ordinary man will

stand to benefit more in the shape of

shelter and employment than other-
wise by other schemes.

1 wish again to refer to another....

Mr. Chairman: The hon. Member
need not again refer-to another thing.
He -has taken alraldy about 17
minutes.

Shri Mohanlal Snkscna Just one
minute more.

I would refer to the Industrial
Credit and Investment -Corporation.
The Government of India have
agreed to give a loan of Rs. T}
crores to this corporation, They are
giving this loan interest-free. It is
under some agreement with the U, S.
Government. I do not know what
the terms of that agreement are. But
I say that the Government of India
are giving a subsidy, which if calcu-
lated at the rate of 3 per cent would
come to Rs. 26 lakhs; if calculated
at the rate of 4 per cent, it will be
much more. You can give this subsi-
dy to this corporation, but you will
not agree to set up a Central Hous-
ing Finance Corporation which can
attract the savings of the small man,
which can attract the money which
the private builders were investing
in building houses for renting and
which they are not building because
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of the rent laws, death duty and
other enactments. I have suggested
this again and again and I hope the
hon. Finance Minister will kindly
consider all the points which I have
made. If he does not find my sugges-
tions acceptable, he will just give me
an opportunity to explain my view-
point and he will not be carried
away by his big proclivities.

9f¥w swT Tm WAnE (i)
AT ATHT YT, 9T FAT FEAG
fafreex arga #Y #1€ fewie agi
AT &, AT T FAT FrgA fafreex
TET Agt 9T Ao &g [ A 3
FET ¥ qg WO AT FT AT I §
& 3¥ ¥ 9 R FAT {1 ST
2\ v Y g TEa € 5 ey wiEe
THC R T AT @Y & AW TaAHe
# 39 F foq Ygoo FE To &
TAWE FET 8, AT e fafeey
qTET FY I FT T FAT §, AV
2N AT I W T AT RIS
LA WIS 1 e w7
& srat & gaT a9 @ Fer AR
HY WA | T TAR FrgAw fafrex
qrza fwfae wEAfarar  Sfefae
T m s sR e farm F
freame ma & f&
fafeeez a1ge g & aga sy Fifaw
g, 98 @ 1 g ¥ U wuey &,
o AT 2§, WK FE T
T 7E) @A 21 %R g sgrer g2 fe-
Seedy AT A uFETET AEl F7
TR | FW AN WO <@ § e
S TAR TOAT @ FF A & 7 o
#é mafaade g 4T | T9 F qER
W o T FedmTEE 1 g &Y
Tay § @ 3w A W WY 7w T
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< v Y g 1 g 7
AT AT § a8 3w & | AT A
et Aefeas e 7 W F o F
frdt o Eewam ¥ @1 #% 9,
wfeql 7 o %% 3, wiA 7 A < 2@
AT FY 97 A9 AE wwpw v fr
ST FY AW s frad fr e
fafreet aes #73 § Sot @g W
& 97 % g AT | W fgame Ay
wfsgi & o %% 2@, ag 3 e oF
T W F A WY TEF AL Tq4T
TFEET FAT AT q1 TER G A
T | FOT IAT FIA AT S B
Ea o @ & R 9 e A
Y o FEAT | O A ST GE G
AT FIA a1 AW &, AT JFIA
o, g awg fe e
FT T T T FAT AAHL AZT v |
q AR T QO TG F IqAT TAT gy
FaT O foqAT 4 FHTET FE 9 )
sy WAl w oo &< afem @wr ot
s 7 @Y i feaé T ag e
A, @ A aETERe '
& @ & AR ST T grwa o aga
qUT 2 | &Y 9T TS gW T&@a 9 fF
e T AR e 7 fafesr sy
S 4 | S et F arey fafesw
FTEAW 4, IR A G9GT G A g
AT Tg T T §HEST FT T AT |
aT 7EY 2E | feelt W) av=E 7§57
ot g1, 7= o st fafeew s
T R & T 71 o Gy dfe afew
A FelrETEET A AT T I FT AT
g 727 o T A aOE oAt
F g wd @ AR T S q%
FTIT FA & IT A g qy & e
FegetaeT 31 | T ¥ qovaw fagr
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T g0 39 #1 IFR ZY § AR FaA
€ frzm qoaY ax @ e, T
agt T S 7€ A g @) ] T
T I & T T AT §, T
TRET G T, TAT AT GAF aT
g 97 ¥ Jgd 9T A |l A w7
T et A 7 A g &
X E 1 AR AT 43w O
fraz @=T & 39 1 wweAr T A
FIT W TAT TET | THY T 7 57
7% T 9 5 3T 7 v g
= A S A faT, o OF
T TR A I ¥ g0 42 7
g SEY I 9 FE FEC ALY 94T |
3T G F F AT T A FAT AT
g 5 97 oF T eEET W aw
Y qI5og & J AR T T
AT ST &, W97 g9 ¥ WY &/ FA
AT A AT, I Y grer A g,
IW I qF 7 TAES faw #: ogw
@y § & o @ @ ¥ quodw
T g gifee & a1 & dame o
AT WE I I QTR W
T &, & 9% afew 7w
9T | # 78 8 wEar oo ww
N af I & § I JrEer A7
TG TG T ¥ TG & T8 9207
¥ qEd A FET 97 W F gART FEar
g v o o7 gam=i & wreer &1
qET 7T @ 95T & S # foraet SR
ot = faw s F weiaw 9—
3 @ T°C A ¢ 5 oS et ¥
qET 9—F QR Ag g7 AR 39 ¥
Tefie ¥ FIT g 9T o g
TR NT 93 TE ¢ ) A a7 g
7% § 5 37 ®1 st srege # Rt
Fwa faed & smm f o) R
faaeft =nfeq @t 7 s = = frw
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@Y & fore #Y ao1g ¥ oY 37 A @
ot 97 TF ag ¥ WA F s f
T g &t T &

T § AW F YA T A AT
7743 | & g w=gt § AR W
T G T FT T€W 7ol § | F IFR
FT g 5 R A e wwel! g
AT AR o« a8 G BIEAE
fafee ares #1 ATw g &Y ©
¥ 7 W FT a6 AT AW J@S9g
O\ F I 99 1 4% Fw S
g faw ¥ 5 g o safwai #1
‘grar & 1 F e § oo W @
qasag & AW | AN 9 qF BH
& e fv T a7 AR w1 ST
Fm A 99 a9 aF &7 a8 T I
gy fF ag SiY Ag=e s § a8 g
s & 1wy 9 FY savey w7 e
fora w1 51w o g1 & W) e T
T fFg ™ § g9 F1E9 AR NS &
TR W F ¥ A
#F frar & o wE Ear SfE AR
faor 7 &= far T g o o fay
T F OF AT /N A 7 A e
fF 92 O FER ITRY FT A9 ¥
I T A T I A ¥ T
T FTAA T TG A, TIIT FTAA I
Fug ¥ fer ofie Y gwedr °
o g & AR e F AR F
# $7g 7l g aFar | F T Srar
FmmsafFRaRgE@awy
FIIET AT & AT G TR F T IR
o far & a A war § 5 ag
it feem &7 #r8 aeY @ feerd
& 3T

T § TF AR A FT GF A9
1 e dfTaT |EAT § | AR O
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fa=mr agi T fear w2 fog & Ay
q # g ff W FT IH § AR AT
# ez w3 ¥a fafree< amee w1 qarfe-
e I g fF o @ e
a3t 9 T fear | fag wigad ¥
# AEAT § W IF FT F AT A7 G
g fF {3fesdy #r awrg & w7
N ot s g T 2 A 7
AR F A9 F7 qFA E F AW FT
FAST AT F H7 ¥ a1 e o |
g 9 TF 997 A1 S g4 Gy w9
& feoa & g7 7 oy <traw agi 0=
A AT AR E A B wqaAT F fra
¥ = fFan wtrar 2 SfF ¢so UxEe
T ATIE FIT O AGMT & | 39 W
TR AT FFT T FE AL § & 39
TEE H AT qEGF 37 T 9T w7av faa
qET 3 A F9 A A I A
T ¥ F T e fEr o S
Frfqar AT AF WA 72 e
TEY & | T Ta | 10 sEfi
&, 27z8 A 1 AT Q@ AW T
¥ FIeT FA § ST AT A AT AW
T AT T AFT F AR T T X
TR § F AR AR FaT ) I8
HEGE TG FLET | GTHRAT &Y FAT
t 5 ofa $g TR AT AT I AR
T 7 A9 AW W 2 9K § geiR
% & 5 ag =@ *fee a3m AqiT
1T F1 37 wAa X forw F o5 & e
®% gq &, o Al FTE SATAT
a1 g 2298 ¥ fydt FEEw 7 Q@
dar ToaT 4% TRt w0 fear av
qE TEAHE A & UIHE ¥ Sumar
T W 3% FY w1 A1 7 77 A
¢ A ¥ &fsT a7 g7 {so WX
e 3@y § @ W FE T A6 g9
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A FERAT & AT a8 Y Wy gAY § o
T A T wfee 9§ AR AR W
T § o fore F A Y gy Ao
fas

qT F T FY Aq0g THFA T
fearinz #t avs fesmar smgar £ 0
gt 7% T fewdwz w1 vy
2 39 ¥ WA wurer awfead & 2,
wfad § §9 97 sumT T€) T 947 1
afer & e = awar g fF oAy
SR AR ¥ Aol ¥ WY & AR T
A A @T a1 & AT & o
w3& § F_ghram s F & T T,
safaeiafes A wastee Hede Tt
Arar fora 77 o grm #0

wAE & g @ few o
T F=F aTAE gl 3 FWIE
a5z IHE wa off W F AW
W oqEt F AME I F a@mar
agd 70 aE ¥ I Aww AW § )
AT gAY e A A § F A9
g f% 981 37 ¥ TW I FIL A
freaz 7 gar forg 71T fF woT
F qH T 9 g ..

St @i QR 'Y ?

qfeq s W WRtE gAY
g N T A TP Tl gs g
fr At Fma Fr w18 A AT
Y 37 9 FEey Taw T foran st
IF ¥ T TAL AW T97 g Afww
oy foram W F O qg=dy ¥
IT A AT HT AT AW AES §
fermr gt Arede daT } 1 7 gAY
FqET ALY ¥ | TE I WA I I

A &Y et off o i of 1 A
g9
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W WEE F1 G T A G
twq fomdde ¥ a1 § 9 AF FCN
F A ot S FHAT g | 7Al A% T
dqw &1 @A ¥ & @A @A g 5
w1 WA N g few femdwe W
qw Y7 A T W A T,
AN ¥ AgEe FHEL AR
FE aERTET fod wrsEw ARE,
HAR W a7 g T Zaw WIEET
1 7 T R fF o W F IR
T S o @Y, wiewe sl
aar oft oft 3 FeT ¥ A R O
sgfewer ¥ A 2, F1 I AT A
Zeed W S FE §E R
TR v g A TR E ! AW
¥ qgT wreaT g fF wg s g
9 F9 @ T T T AN
e 9 faemE & we § 99
F 9 AT AN AT § T IV I
Wt dE f ww v @ dartw o
Tz F AN EITEF g fraremar g ?
1 7g I A & oaw ow ol
faza & gawwdsw WfPEX & 99
w@T @ @ o 7 www @ froag
g AT %3, feammet w1k aEe
& o A I g A wEae T
Fom | AR W Ag gET @ R R
TET T AT TF TAGT TAFTEH WOHET
¥ qT 9T § &Y 98 ST S Wi
¢ AR ag 3§ Wiea F) w37
TAAAT § WX qE HHX A€ IHAAT
? fr g w1 fawe o AR wR
# T w¥wE agr zw ar AQ
T & TEWE AT E | AR w@h
ST F farer qaeiw gt 3 o
W oy A AR § W o s
Fafe & fr =Y ¥ e gy g

82 LS.D.—3
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F1 TN, AfE EE wAY A AT 1w
g SerT R % o WA AT T ST
v wifeeT 9 I@ A A A
w2 form ae & fr fadw § grr d
T awg ¥ qferw &7 g & 1§ S
g 5 gfr e gaT MERT @ |
& wTEaT g e R F e d e
F o 9TS; & 4R A AW & fF @
Ia% fad Gar w A & T80
FR W weA sfow g A fod
T A @ qF | W W
T A A AR F R
SETfF TEX T a1 Y F AG FHHAr
fo o foquem @& & 5 o
o RS A AR § | § New &
FEm fF @ ¥ waL awder ger
anfed |

W ¥ wEE § MW WA
ffiree amea 1 qavaE TF AT R
# s feer TR § | g awHt
3 ¥ & g feww & WK 9T B
firdda #1 fara & amee g Sl
*7 FiFeaT TeaT 9@ WIEAT § | SO
Ul SR Rl
¥a fewra 2t Wk wivd fo fear
§ fr wit awRew W WK feg WS
faer W A §, A AW I feg
aTsE Bl ox W@ A &, T A
e feg ot @ @ @ A,
@ W g Een, T o
9w & g AR fear @m0 R
AT {9, 5 F AT A G R
o W ¥ X AR a@ w7 o e
W F GEAT SR TR TR
F g 1w o R Al A )
¢ fr SR T SRE wrE
A g waer & fewr wwRw ) AfeR
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[dfex smR T\ wria]
W R iR TREEd W J
™ A Y W W Y § I faar
R w o 5 fog 9 faw &
T T qW FEE W AT |
T FY T WA & A AT ATE @
afd aiff @ & St W
fr fog o fawr & 77 e R
Sl @ § @ o W T @,
WX W A aFAE T @ W A
& ¥ T ¥ o ¥,j00 WR
R,000 HY W WY | F A0 Y WS
mmgf*m{q?,oooﬁ
WH F AL AE AT ¥ T@
? ¥ fper & AR R v wnd
ar sfeew grir 1 s fawfara Traed)-
i feome 3 § frerfame
W R R EEd SAE W
Tu gl TAeter feg A
frar g fo Fm dmm ik g dw &
FrE &% TG F | 3T Far a1 fF fow
e fgrg Bfrelt & Q@ a1 A T2 @
IT A TN W AR g i A
foma faadt Tifed | o0 S &
fod @ SR T @R W afew
¥ o F frar afem e T
fed 3 ™ N g ¥ fod
@ w< faar | & aE gwa gwar fF
W W W AfaE §, T TR § |
A aE W W g AR
qF § TN WY @ & 0
T8 It & At IW FY ag i agd
fea o% w7 © a0 1 AR W
oifed & | A aga w7 q&@ @
TR 2 | WR WY TEN daE W
fama & @ § @ W Ty @
w6 5 omg geR & oA
famma @ F, Wik e fegs
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FIqA FT W T @@THE | I
I S R I F ANY F qH
T far WX 39 R #1f qaoww &
I

JAE 1A, qAMEAT wAE
T ¥,R00 F EH FT I WA
o A ewEE e Wik §9 e
& Rar w1 3g fagw fefer-
fr? & 1 W § wew ¥ W FEw
e ox oF 3w & w0 ¥ @ wA A
@ ag w7 fefesfirte & a@ a% WK
NN 7 W w ag w fefertraa
A9 W | Afeeq FT Ag qHTAT
AT ) T R e
&7 ot @ & 1 AfeT A 9 A T
feg o ofweit & fomw & a9 &
SaTET AT @ W gEA F wRT A
T T @ | B At e
e feg wfwslt #r w23 ar
¥ g & | @Y IW A A 9 AE-
frai & SaaT & v S0 fRET S
foraat 6 oF o9 ¥ | T FT HE WT
g & W' § e e
fafree area @ #1 baaT HT T )
I TG W ARG | §F g1 FTN
i & A 491 g < arfs gw wifw
T ¥ @ AEe Hfaer ® o s
F@ETE | WY I F A9 WG AG
FA | F g 7@ g 5 oA ogw
AT & AW & fAF T qY A |

# wre fafrex aga &1 O
e g fF SR ot @ W am
o & Wfw am @ g
g qifEe Wik 799 780 | ¥ |
WY 7 @A aa dW ar g e
zwFT adrar ag W fF fawwy Wi
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WART GEAAT AEY § I HOEHES
A& ogT a9 | F A amgaT £F A
¥ FEET R I T Al W
oW 39 g2 g8 wfel R &N
TER o 1 AEwT gy I g @
I ¥ A 9g EN 97 o &
REW R T T&ER 7 &
T W9 F G F qer qHE I
T W G THEE g | T AT
fefed mife d o @ @
T § I WA 5T o< Sl
A @ W g TEW gem 0 9fs
fafreex a1 9 =T AEe AGifw
W@ g AR O A WIEE T IR
#4q o o fear & § 39 W fawwa
Fogisam fr qafea ¢ fF @& &
R WIgEFq 9 IAFT SHT A FAT
R |

F 19 F1 PR g fF ow F 9@
T fm +

st famfon (weeg) - awmafa
wEeE, w9 AR A wEEs faar @
¥ foad & =9 7 q91 WO

# mear § B # @ ww faw
F ate €, W FTT 0 Em, Afw
¥ wrzA | fafaeet aw &1 qurg a8
¥ awar | fedt 2@ & wEAE fa,
I [ A wiias et & 5
T | WA qF AT ATAE qriesy
TG 16 TG 4 ST o« W § qHFAr
g fF aga ame 7 & 1 afeT e Wy
foaet & Jadr & Gk I awiE
I gATq HrEAe faw T oo wr g )
29 999 AT 97 I3 & % gw qrmfaee
G #Y a7F I | A% § | TeA #
T I¥ Y ¥ | 9 qF WS q
& frmar 7 & oY =Wy FoAEw |
dfew & @ iy a% a8 1 T awwA
fr g aafeee de § & 6w
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wHeRe faw 9T 19 gu qg war @
f¥ wTgdT FwT Y qiw, 79, =R @
R AT T A gre T T
% FHa T qrn v g ag St
dei o Srrg svemmaT ST 1 W
NTEEE IR [N e g oSw
9T Y TG AT AT FwAT T § A@y
Faaar 5 3@ amfoe G4 ¥ oy
T E | F Q) wrEaT 91 gW 5w A
T 7% I W 5 3y anfafes 3
¥ foar smam a1 ot W2 W fF oA
Fgfifes § ¥ fFar s W
8T A qEEE qOF ¥ @ A%, ar
R W § WY Q@O @) grar 1 afe
g fege & ot o e #F
IR FT 1 AR AR @A AT
& % wew a7 argde 0% ¥ @ A
afes wifews T0F & a0 § gFAAS
el X ¥ fegeam gfemn & e
oF frame @ #20

W RE o T WA
T MR e s & foem
o9 aF aIq T HT G0 qt 4T §
Tt iR g B @
2 % a9 Fgar @ sat Sui g@T v
T T I AT A gATR BT
fafreet aew 73w feord € f5 aral
FOS wefm # s fear s,
A 2, AfFT § a8 Fgar g 5 FwF
frx ff g & e AR T@ adET
HR g AT I9TQ g FA & A
g R A wATR
f a8 FW B gTH TQ §, 99 TN
# warer w19 ¢ fewwlt &€ 1 8 ¥
e TvE ¥ fod, s & fod S
& fiF SamET ¥ SUTRT 9 o FAE WK
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[+fr famifear]

gfar § 39X U sy ATE q9ER
IR &, AfFa H ag A g 5
fom 3@ & 3% w0z &w 3w 2w
dw o F A8 3% wAT WE FAS
a9 SO, 9% Ay AW ¥ gwen
T @ AT Al g W A v e
WY T F If @ J9e =9 1 FW
2 faar ot & =g g 5 wowy @ =
Afgar #1 Ped T I&@ A AR
qrq 7 WY AFeT F AR Afedi W ™
T F AE 9 I | SR
| grifs mit Tg Y 78 g & afwa
B FULT AR AAT F IEW § AR
R0 ¥ F W@ W AAA F IF@ 3%
FAT § a3 FT ¥& FAT § A&,
T §9 FY ST FT I, AT & A
AT Y aE IEW@ grir fF w9
Free A & fog 7€) afew ge ae &
foad ot e §¥ | WO TR
Wg W 43 AR F 7 WA § 6
Jg A W F U § W A AW R0
w1 79 FT W AR R WWiF TR
a5 #1 feet &1 #¥7w a® W2
f ew wifem &, a1 fFdY srIg S
R T fF wg e a9,
g & Afad fF o Tdon g
W Ay AT &1 ? ow w9 AR
¥ o g3 o &, fowd w8 @
@ Fa@fea &, afFT & 7w |
oo Avgar g fw & ey o o
T AFTH AN T, g AF g 5 3
e ¥ faaw a4, ST 59 F
&AW Al o g9 afad 5 aden
TR HT AW AT FAE ATAT
o AR #F goefa W @ A)
FAT w9 & wfas @ § AL TG
T N A AW IS F @A §
T fogm 912 IFH1 2 € aY 78 99
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S gt & A Surer faT q aate Ay
FN o FEA E AW F2A EfFoaw
9 THGT FT F JIEA, TQET FT AT
aig, few F Femr Wz g e g
o X qrgeE ¥ a@ de @war )
Frfaen wR gfar & wmam & @
amw ¥ afd smar § sk o R
W Frafasw # a<F @ & a7
N AN F A dA @O AT
R W S FT AT G [T A0hE_ 0
# &Y ag Ao A # e g fea
TH 91 & &, 98 3% & 5 dew afm
it FAR W E AR IEE a9 F
Ty wR faoet Y awa g, 3@
T a9 § SfFw gy @ dew
aff ¥ gfar & srefi) &1 #m
9 g w1 i Qe qedr o
W}, OF 9<% W A9 WA T
F for @ @ § 9 g9l a7 e
AR @O A A S da #}
RE & W awma & ard g
AT 9T A F 69 T@ T T FH
? @M AR fFg a@ wmw Wk il
¥ @ a0 | g g & ame e
s § faara O A 5 9i T aEAw
& HA F TH T W A9Gq fafewr
fafasw & g0 4 =W W ¥
quTa far, 96 a@ ¥ @A faae
T g & A W R R oA E
oieF g W TG A AR ®
WAFT AFTA F1 W) Ty A F qQFF
¥ T § A faawn & wfww
HH A%EE & a9 Fgm oo g e
W IY qCE A W@ 1wy fasS
feeit dfeq St 7 wgr av fF gy sfaw
qifadt & A7 FAWT § | TH AT 9%
e[, @0 e s$3am 9k
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AT TETT FIIA | GH FAIA
FaTt qiferet § WiE &, 9T 97 S
2 99 & g9 & ara @ AR SEEEe
wI o @ fF g iy o #r dwel
FW FQ A G Y aE o
AR I owR TS &< W,
R TR N T RQE I
g, e 7 g et aaw
H I AT AL ¥ ATARA \rET g Ay
TR Agm Iy
TG TY R N R E | & FgwrRe
T TTFE JAT FATET &, FqH W Y
fedearedam #Y a<® | AT F qIT
WEY ¥ | W9 g7 927 FI F AfEAT
ATed § wrafh i ot Fe @ gE
31 F9 A folt F T w7 famr oy
o & 99 & a9 @91 99 THEST
& 1w R e d WR A
a9 TG}, A A T FW FH qT_l
§F 09 AR FRS TEW aml F O
W T}, W AT Ag 99 & A
xw sfgafaeg sk amiE
q } AR g W X I N a% Ag
2 fF o g A 3 o s
@ @ 79 N9 9¥ qE ST F 79 7A€
97 TSt @ I | faw W ¥
A #T TRT § L8¥0 FT €T G
@, afew 9§ ¥ gade @R g, A
&1 fagem @ 8ve ¥ fagem adt
§ 99 Y a fager E AR A o &
erafar & Wik ar & erafwr &
T[T T B, WA T STARAT I/ q
T sTfvar @ W TR e A fae
TG ¥ W ATEEE AW A9 G R,
I q® ¥ I faar @ @, fw A
T 4 AR R A @ o AR s
7 aTHA 5T 9T | WX ATET AW
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¢ a8 AR a7 ST, X F arwa v
g WR 77 *9 WX sRr @nfr =R
TR TG F IAGT QT AV &9 a§ &
TR F AT H I a4 9 Hfafe-
forezm & smeeit 48 gu femr g R
WA A FF AT FET AR &, A
T§ F a1 AT A ¥ IT w1 AG T
T | F@ld w1 F g F area qE
g 7T Wi # qIE aEr 9wy
& IPTA AT qHET FT A FIAT T2
& @ g Al St F qEd gt A )
afd o= Am SRY TR uR
WA @& RN ¥ 7 g =R
AT 7 T AT A & I T
T W IR AT R W § Ssfemw
FEAY FROREIA ¥ F FAS T
& g g, Fogd a5, griifae 49 ok
RN TN, AT AT Y S &Y
2% 9T § Afe el AR g Fm
89 @ el F far e 9w
FAT TF &1 N ST TWEE AT
Tifed ag & v & 1 ;Y A qaTH
ar ag & fF 719 37 | 9] & T€
foremT gt faar 3 §, 959 w1 W
@ wfedt A fr 7 smar Ok
R T F A R E
e Iwavn fag & 9K 7 & feer
et & faog & wqrar QX AF § 9
qF | AT TF WA ARG N
FT FT Iq F formn gg fewr 3%,
#¥ Iq ¥ Iwig F w7 § 5 ag
fFlt oY #1 AT T FHA
¢ AT 7g St a9 AR FA3 W A9
& wo fed §, % 38 F 1 7 9T
o R [ X @A A Tt
# b A § gE@ § Afs
FRT G R g



5461 Demands for Grants
[ fenf]

Wit & g w9 &, fee & A&
gawar fF i g ot @ a0 W
AT FT GEAAGET g I qHA,
TifH SET WY F1 A ST e
WX IF W N FH FET A,
& W g @ T R, g
sfan @& &, v ¥ defigaw feur-
Few & 9w foad & § e av @
PRI F A A E .. .-

awfe wpRE : AW FT T
&9 TR

st famfaar : (@ @, & fame
Wi fear s, &% w7 @ 4@ T
qr | AT AHE TG 91 fF o9 g
fa Ao fr gw o= oy St &
W F IR @2 § W FA9 § S &
T T 4 | W9 qfT=e & S|l #iv
qE T 7 W1 foeer fF o e
MW T ¥ TN YA qE A
Eo i

& der &1 HR FEW A E
| A WIEde IR § AR B
FTFT IR & | e N v
W o 2 Pe AR oo W
FAW EC 13, LY A9 G W §
G A, W geed | (3 W q
fow oF T® wATHw feam mm @ g
wrie & feama &, fw gz oot dafom
TSR FT FHT 9g T A9 A FY
R 1} 9 AT I GH O, AR
g 7, afew TN A 97 GeAr
H ¥ AT 1 & 39 Y A 9 g
& fr 99 greed A a<w Fad Frg
agt &, fas 9= wre fw w2 AT
FIAT TTT F Q@A § | W O/ AT
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IR Ft fo=mr TEAT AEY & AR
e & o ofor T WA & v
o § § qrang Y O e
¥ yaifeas ot o FT W@ g
W WA R ML 0 § 1N F T=_E
g mFeFa g
I I AT aifgr 1 o
W G T T8 O ¥ e
g v e oY S FT AR § S
T F1% @ TG w1 wR
fram o& TFE AT @ A 3g TEEry
o R F ag 9@ F 0w &
forer 2, o W & 9 w1e wefAEl A
wfeaa & s™ fawn ma @, AfeT
oF wred ¥ Am o ¥ AR A
T A wr gEEe g9 ¥ R
T @ qEY 4 ag o oF & W
w 1€ A} g9 urefaEt #f & @
£ | 39 Y 79 a<g F feear aver qwar
3 ? e fom o W9 7 €I a_T
FQ § I9 T w3 & B whw =
TF G 1 a9 N 9@ 4 N qfE
T QY | TG W Y @ afed
T/ T FAT T F FAMW, ANF F
fot dar 7 @ar &, A T & fo@
T ¥ W3 | gefag 99 feaEl W
TT T § | ¥F ¥ womar g Afed
fis ¥ g9 F w1 grea ¢ ) g e
T + g6 &, wrE AR W & W
FHl &1 al &y §, W T A @
mat 9 g fv T qfew ¥ AR
g AT AT q FIAL AT FFAT )
T Feqard & AR & A AR
qiw WA a% I d54 A AT
# FE ;N F ?] F 7 I N
@ qeame @ W ¥ e @Y TN
# Wt 7Y qrer § ) AT W9 F IR
Ay Sam warn 1 IR fFEE S
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fod ag N s 4 fF ag =g
A FT AW qW T AE A A F
T A aTH A qYTA FEAT A0
T ad ANF AT SIgar 9ard
i |To YAo fag (ﬁ'ﬂl"ﬂ"ﬁ?
~93 7 faar afam—afao-afaw) :
gaafa Y, § =9 F1 oW § &
oY 7 g A A o F A4 F @
awg faa @A St &1 e WA
% WA qo (R, feur® o R,
¥ qTh WHEE FTAT ATEAT §

o A OgN WY aIE A § W
T & gvaeT § A g, I & avay
®/ {H W §g w0 & | § Aveha fw
Hft wERE F WW I T S
e femrn s § ofs freil
¥ ggi 431 gt @ AR fow &1 wfeax
feqe @ § SWW FW § | W
frie Ak feme Al o & fad
N Y W TFH T, Sfe S g
ot T g W SW & ww § 39
q& FgA IRAT E |

AR IR W § A gF A
arelt qETE, § 98 FE ovig A S
g R Ay F N It g oA
TR DT FIN qEETw FT G gaA
e SR e § fr S feam
S THETEW A I 9X wE S
i m i Y
¥ dw, %@ 9T T Wk 7F FTF W
fod s & 1 & gEAE A S e
oA @ < ferar swgar § fw s
AR F g O AT qeErE o
HY T & SH HY @A Y AR A g
¥ 39 gRETEE T g o g,
9 ® W@ ¥ qg qar @) v e
w7 AT W ¥y Faar gvr o @
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AT F qEE A A L e
? 39 F1 @A § | I F aga @ wEh
# fdw s @ it aF T W&
g8 M i W daw e
3@F ¥ @ T e 2 e fae
TR IFE A9 g aR oA
framl 9= @ §, +09 F0w @
W AT TG H AN A ) T
AT T AN TR A A war & e
I IR framl W F@ a9 g
|

T A S F A A o
¥ AT @ e g A g fe
ﬁmﬂamﬁ%ﬂﬂ[o
NS F € W g9 & owr 2, 39
1 IR frem oW o §
W I ATD I A WeE §
at wr w1 B 9 ¥ et ae
¥ WO THTEE GO A A ot
2 ? & o g owo ged | ¥
/Y AT FW@ &, WX 99 99 &
a§s ¥ fgewm ¥ & =@ w
R & A W {7 R, AT
feat & wrdl el ¥ wqER @
T CERY A TG R I @
g™ # a8 Wt fEEw Few oo
#1 gow N9 et AT WK I 9
TS e ¥ g 7 W fER
FEU g0

o WIS & OF T ¥ e §
T I AT gl 6 agi ¥ B o
# Mg A W = ¢ o ¥ wa
TR ;W F T A & oA IFm
TR AN IR A E ) & Wy
T ag w0 AR E oAt w
feam @@ a1 AR IS A N
W S a® d wWY E, Afe
wIT 7 ¥ IR O wwen ¢ R
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'[Eﬁmoq;rchg]
¥ #T0 § WO qFETE HT & A
Ay REI@T oI § A
oY F gTA9 SO NI F I OF fai
# S A gk & 99 1 L@ A
g AR g Fwr g fFoAw o W
ora WY & | AR 99 o qEEEr
o ¥ a7 s @ 5w § 3 faen
wr § e gufcede dmw v
Y 39 A F oA o fad W E
i aga & o frame € ol & @
T FY Y W, I} T f o fewis
¥ ifew R A9 gEmE S A&
forar &, e fe Y 99 & e A3
T F I F A THATEA SHET AGA AT
ol @ 1 T A AR G @ A g,
o & & 7 ¥ & o5 o 35 O e
§ Y T A &d A9 9, I
T o9 g 9@ § fF 9 A &
FsET IR e 1M HF aE A ST
w fagar @ A9 §, @ W &
# AYE FW agl wd, FE N gy
F QA T FE, ST F I W Tg
TR S o § AR age
.ot & 1 F A9 ¥ fET F@T
g & e R Egd fawm
TS A oY o T T wwE o §
T TET T ¥ TWE AT ) W A
FRU § ag gwwar g f& v @
o = g g g R
FEA T afi gy g fom &
w0 ¥ WSy FE T@HAT IF FT A
&N GAT F | AR TR AT T A
&N FA T F AW @y ¥ W
§ 91 9T a7 33A W S o
g AR fow ¥ sgg A wfeqat Qe
W E ) 2T A fama a9 3 X
FFAH_ A FAY FET FH FQ AQX
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& | T 3T FY TEATE AT G ¥ FTH
[ faedt § fag ¥ aga & ATl
F T & AR & g § 1 Afe 7
TANT FY a1T & FF FrarT s owTR
I F T HY Io1g ¥ 7@ @At F gy
T AW §

3 pM.

O A St & FEm e g
T 72 & fF T &7 F Ty O T
& gt o3 f g AT &t Y & )
My AR AUY W 39 F oEw
WY o A g & fF fow & Fww
TR FY &Y FA AT T g
L AT G FX T (IF F FACTE]
I ¥ 49, 9§ ik gIw &< fom
T | 3§ GG T AAF TG FT AT
FI A F G T & A H A
FT = Iq a<h feamn wwzar § fF
S A F TRTEE TR 9O
&7 a2 gU & 7R faae &7y uF Teaex
¥ fe wmar § 3w fage o)
wrar € fF oag e fw § @9
A T T WR AT S FY
e & fag wdf AR a2 & o
Taet el & o9% T AT ) g
fod @ a<% @ 7 3 srEwEar
21 97 AT g @fag
oifgq, g drer @ Tifgw forw ¥
fr a8 R /T 7 A1 TF R a@y G
TR U TR & FAX I
& |

M F AT F qARTE ¥ AR F
TF FE AEAT § | qgh 92 o OF
W 5 & i oret 97 et S e
T § SR W 9T e &y o A
W 4 3T ¥ I M owTRY @A
e T ] | ¥W A A grew Awt
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QT g @ &\ & A9 ¥ fAggw FwAr
argar 5w oW & g @
A grET FY O & FHoad e
afer A 7 g6 axg A A9 o
w f5 Ry A a1 dfmw W
€ 37 i *r forg s 7 @dr @y
& 3 Y FHY o7 I 1 TF A TR
T 7 et T N0 59 FT AN
o & FT gHA g |

T F IC T AT FT AR ;A
o 7 39 dw=d # ave feern
wgar § forw &1 (wa v FE)
a7 AR GFRA FE & | IF GREA
FT FTOAR U9 TF qE ¥ 49 49
FATT AT T T ¥\ qAF @Y TF
AIH ¥ AT AT FoAT ABH FEL L@
| AAT FT AT AL | F gHHAT
g % 7z 3% @ § i< AT A qan
=fgq 1 afeT & g & fraew wAT
e § 5 oag dFd gl 2w a7y
agT T GRfAi T oF W ™
I 2T FY FTH AT GraT § 1 S o
T AT AT FER 2T FT WAAT AR &
# od 31 g 5 ag i 39 dRd
F afed da Faar & 7 @R
=+ firsraT @@ € | 37 ©F T A
et | TET FH A T W AE
MY FER [ ATE ASAT ARY qE
ofr A i Ssrenlt AR 3 F1 AT AT
L AL

oE F AT FT A Ig AT AT
% fearrr wmgar g forw @ 5 ow
T WERT 7 FEr fe o owem &Y
FRY T OF PR GRY § qadrT
R far o 1 F g9 W@ ¥ wmaq
T g % 57 w7 Gl w1 uw
PR SR # qadre 73 foar o7 )
TAWH gmdv § W F ww &
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frag ot v e £ fF oo 3o
9o & AT qW FT Fo TYo F qof
faeii & T g, TR AR
afrar 7 s X oF A PR bR
agt & AT 9 9% uF gE) Geed 71
T gmEREFAT WY &, OF G TN
| @ T A A g0 €
2 fF o7 w9 7 qo o T @R
7 o W=t #r g AT AW A T
R UF Gy 91 #X4 ¥ fad w4
g afe S 7 g ¥ A Fwr Ay
# A FT A T AR feamr amgaw
g f5 37 gt & &1 wrrH =
G271 g & SfFT a8 9T O aF 0
GFD TG F FIO TR AT A v
FE1 T & 9 T T T § | T4
fod & sma & sy w3 § fe s
AEHTg, THYT WX afewm § ¥
felt THqF g7 71 qA 5o I
A fr it § ade #7189 F g% AR
Fgr 9T TR FT Gqr 1 Fgrr A
|

wifs 90 TWT & & T §
Tafed # =T AT 7 FEF g T
& w1 ear g fF 9 ad § 7 qard
& 97 FY a6 T =1 § 7R fraei
< ST AT EHE AIE A & FE
aar g w3 fow ¥ v a8 @ 9w
T wWE 9 |

AT FF FL W WY FT YA
2ar § 5 w9 7 A AT 1 A
faar 1

Shri P, Subba Rao (Nowrangpur):
Generally, the income-tax proposals
are welcome but there is no justifi-
cation for making a distinction bet-
ween married and unmarried per-
sons. I believe that actually Gov-
ernment will rationalise the income-
tux rates on the basis of the number
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of dependents. Sometimes, a bache-
lor has to support a large number of
dependents while a married man may
have only one dependent. Recently
Members of Parliament were asked
whether they are married or unmar-
ried for this purpose. Another thing
is that widowers are to be treated as
married persons. That means that a
widower who has nobody to support
will get exemption whereas a bache-
lor who has a large number of
dependents is penalised.

An Hon. Member: Openly.

Mr. Chairman: Shri Subba Rao
wants to take notice of only those
who work openly.

Shri P. Subba Rao: The Minister
may say that it is not practical. But
I would wish him to restrict the
number of dependents to those per-
sons whom the person is legally and
morally bound to support, for exam-
ple, aged parents, widowed sisters
and daughters.

That means those persons who have
no other means of livelihood. It will
be very easy to define who are to be
dependents before we give some faci-
lity to married persons. I think the
idea of the Government is not to in-
crease the population. They are
preaching about family planning and
are encouraging the opening of cli-
nics. It cannot be the intention of
the Government to produce more
children in the present conditions
of squalour, poverty and disease.

Shri U. M. Trivedi: Government
does not produce children. (Inter-
ruptions).

Shri P, Subba Rao: In the Year
1914 during the First World War,
France found after the destruction
of Namur and Leige Forts that a
country has to depend upon the man-
power and not on Forts and wea-
pons. Mo they penalised bachelors
by taxing them heavily while fathers
of two or more children were given
some subsistence from the State, We
do not require such a thing here as
with our policy of peace we do not re-
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quire people as cannon fodder. So, the
Government should base its proposals
and rationalise them on the number
of dependents that a person has to
support.

[PANDIT THAKUR DAs BHARGAVA in the

Chair]

I applaud the Minister for the reduc-
tion in the duty on coarse and medium
cloth and sewing machines. I do
hope that he would keep an open
mind in respect of some of the tax
proposals. In 1954-55 the total de-
ficit was Rs. 26.16 crores; new taxes
imposed were to the tune of Rs. 11:85
crores and the uncovered deficit was
Rs. 14.21 crores. This year the de-
ficit is Rs. 30.17 crores, and the taxa-
tion proposals are for RBRs.  21.7 crores
leaving an uncovered balance of Rs.
8.47 crores. By doing away with
the proposed duty upon coarse and
medium cloth and sewing machines,
there would be more deficit but since
the Finange Minister was prepared
to leave a very big deficit uncovered
last year, I think in the interest of
the common man, he can afford to
leave this deficit uncovered this year.

With regard to indirect taxes, the
burden falls unequally upon the
people of different regions and strata.
It is said that the per capita national
income has risen to Rs. 265 in 1950-
51. But we have to remember that
this comes to Rs. 64.2 if we take the
present price level into consideration
and compare it with the per capita
income of Rs. 62 in 1931-32. Practi-
cally, therefore, there is no rise in
the national income.

We have also to remember that the
per capita income of the Eastern re-
gion is lower than that of the Western
and Northern regions. The Eas-
tern region comprises Bengal, Bihar,
Assam and Orissa, and separate sta-
tistics are not given for each State.
But if the per capita tax revenue can
give any indication of relative pover-
ty, it will be seen that against the
more industrialised West Bengal per
capita revenue and per capita tax
revenue of Rs, 13.7 and Rs, 11.2 res-
pectively, poor Orissa has Rs. 7.2 and
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Rs. 47 respectively in 1951-52. It
is about half in one case and one-
third in the other. So the burden
falls very heavily upon the people
of Orissa.

With regard to tea, we all know
about the tea crisis and the closing of
the tea gardens and so many labour-
ers being thrown out of employ-
ment, because our tea could not find
a market in Britain when compared
with that of Indonesia, Ceylon and
other places. So we should be on
our guard and not kill the goose that
lays the golden eggs and we should
try to see that the tea industry is
preserved and brings in some pro-
fits for us. I mean that the excise
duty and the export duty should be
so regulated as to make the Indian
tea sell at a lower price than the
other foreign teas.

With regard to the duty on tobacco,
of course Rule 20 of the Central Ex-
cise Rules permits personal con-
sumption and a limit is fixed for
personal consumption of the grower.
Tobacco is not a luxury but a neces-
sity practically throughout India,
and especially among the aboriginals
and hill tribes. They think it is a
panacea against malaria and they are
in the habit of chewing it. And I do
request the Finance Minister to see
that the rules are liberalised and re-
laxed in order to give relief to the
backward tribes.

With regard to the woollen indus-
try, it is at an infant stage. There
is some limit given to the artificial
rayon and silk industry; that is in-
dustries that employ certain power-
looms are exempt. Similar exemp-
tion may be given to the woollen
industry, because we are still import-
ing a large amount of woollen cloth
and India is not self-sufficient in the
matter of woollen products.

With regard to batteries, old bat-
terzes which are repaired are pro-
posed to be taxed. It is a little bit
unjust. There are a number of peo-
ple engaged in this, and it is more
like a cottage industry. The propos-

16 APRIL 1955

for 1955-56 5472

ed charge on the batteries is some-
thing like taxing a cobbler for selling.
old and reparied shoes.

And the duty on paints also affects.
a large number of cottage industries..

Lastly, 1 wish to bring one point
to the notice of the Finance Minister,.
and that is the increase in the rate-
on book post. India is still illiterate-
to a very large extent and a num-
ber of people in the villages depend
for a little enlightenment upon books.
got by book post. And the price of
most of these books is such that the
book post charges are more than the-
cost of the books, so that poor peo-
ple in the villages have discontinu--
ed getting them and the publication:
houses and the authors are hardly-
hit. At least proportionate to the-
value of the books sent the charge on
book posts should be reduced, so that:
it may never exceed 25 per cent. of’
the value of the books costing not
more than five or ten rupees. This:
is most essential in order to spread.
some literacy among the villages.

With these few proposals I resume-
my seat.

Mr, Chairman: The Finance Minis-
ter,

Shri R, K, Chandhuri rose—

Mr. Chairman: He is usually late.
Yesterday also Iike other days at
the last moment he wanted to speak.

Shri R, K. Chaudhuri: I would ask
the Finance Minister to give me a:
little of his timre.

Mr. Chairman: Time has already
been announced: Every other Member-
is exhausted.

The Minister of Finance (Shri C. D.
Deshmukh): This debate is to end at
3-45.

Mr. Chairman: It appears from the:
paper read by the Speaker in the
morning that it is to end at ¢ p.m.
I am sorry, the Question Hour finish-
ed fifteen minutes earlier and there-
fore it has to end at 8:45. Now there
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lis no time and I am unable to call
Shri Chaudhuri, Hon. The Finance

yﬂ' ister.

Shri C. D. Deshmukh: I shall deal
-with the points made by the hon.
Members demandwise, and in doing
so I shall also try to deal with some
.of the points that were made during
the course of the general discussion
and which could not be dealt with
‘then for lack of time.

Certain hon. Members have made
:advance speeches in regard to the
Finance Bill, and I think it would be
more convenient if I deal with the
@oints raised by them in the course
.of the discussions concerning the
Finance Bill.

I shall first deal with Demand No.
25, Mr. Basu made certain observa-
tions on foreign captial and foreign
investment which, as usual, I find ex-
tremely confusing. This is not the
first time that they have given expres-
-sion to-this sentiment which I am
.convinced arises out of a perverse
vhilosophy in regard to foreign in-
-vestments, The philosophy is not in
accord at all with the views accept-
ed by the rest of the world, except-
ing of course countries which have
-a different form of democracy. His
particular suggestion was that we
‘should ensure that the dividends and
profits on foreign investments,
amounting to about thirty or forty
.crores of rupees, are compulsorily re-
invested in the country. Unless his
idea is that ultimately this, as
‘well as the capital, should be expro-
‘priated, he seems to me to be advo-
cating a further dose of compulsory
foreign investment. And I do not
.see what, as a matter of business, we
are likely to gain from adopting such
a course, '

- We have found, and other count-
Ties have found, that the proper way
of attracting foreign capital is to keep
the door open, because we know that
no one wishes to knock at an open
«door. If, on the other hand, the
door is closed, then, in the first place,
‘we may give up for ever any hope
«f attracting any more foreign invest-
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ment, and we must also deal with
requests made for the repatriation of
the foreign investment that is already
existing in the country. I consider,
therefore, that the course that he
has advocated is extremely unwise.

Then, I believe he made some sort
of suggestion that we should use our
sterling balances for the acquisition
of foreign investments and assets in
this country, because we obtain a very
low rate of interest on our sterling
balances in London, whereas we have
to pay a dividend or a profit at a
higher rate on the foreign invest-
ments that are made. Now, that is
customary in all such cases where
balances are maintained outside as
a backing to currency, because there
are certain provisions of the law
which regulate the investment of
these balances. Under our law, we
cannot invest the backing to our cur-
rency in any securities which have
a maturity exceeding ten years, and
that automatically puts a limit on the
rate of interest that is obtainable
from time to time. The reason why
in recent years the return has gone
up is that interest rates in Great
Britain have gone up, particularly
the short-term interest rates and the
rate on treasury bills. It was be-
cause a large part of our balances
had in the old days to be held in the
banking department and not as
backing to the currency, that we had
to invest them in the U. K. treasury
bills on which at one time—1947 and
1948—the return was only half per
cent. Since then, it has gone up con-
siderably—I think it is nearer two—
and that is why the return on our
balances now is over two per cent,
as Shri K. K. Basu himself admitted.
I do not think the position of our
balances is as comfortable as hon.
Members seem to think, because it
must be remembered that our own
bank note circulation is going up,
may be by Rs. 100 crores or Rs, 135
crores per year. Now that means
that as 40 per cent of the circylation
has to be backed by gold or forgign
exchange, the balances required must
also mount up, and that is why what
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may be called the spendable surplus
is getting smaller and smaller. And
today I can assure the House that the
spendable surplus is no more than
what would give us a modest cushion
for our trade and commercial trans-
actions and would cover some special
commitments that we have on our
sterling balances, with the result that
we really are not in a position to be
reckless in regard to the use of our
foreign balances for the acquisition
of foreign assets.

While on this subject, I should like
to refer to a suggestion which Shri
K. P. Tripathi, made in regard to the
acquisition of shares in sterling tea
companies. That is a matter in regard
to which several hon. Members saw
me, their point being that it would
be cheaper for India to acquire these
estates via their shares on the London
market rather than in the shape of
assets valued in rupees in India.
They have quoted a few instances to
me where they thought that an un-
reasonably large price was paid by
the purchasers in India. The posi-
tion at the moment is that we have
no direct control over these trans-
fers in rupees, and it is possible that
there is a discrepancy from that point
of view between the value as deduc-
ed from the transaction in India and
the share value in London, But I am
inclined to believe that that is a tem-
porary state of affairs and that as
purchasers in India try to acquire
shares in London gradually so as to
obtain control over the sterling com-
panies, the London market quota-
tions will go up, as indeed happened
in some case, and there are many
expedients which are open to the
sterling companies in London to pre-
vent, if they so desire, control pas-
sing to Indian hands. Therefore, the
proper thing to do especially in view
of the state of our foreign exchange
balances, seems to me to conserve
them by ensuring that excessive
prices are not paid for the transac-
tions in India. This is a matter which
is not enmtirely free from difficulty.
We have to consider the terms of
our sterling balances agreement with
U. K. but we are examining this
matter and it may be that we shall
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be able to prevent the drain of fore-
ign exchange via these alleged ex-
cessive payments for the transfer of
estates in India,

Then I come to the capital issue-
control. Shri T. S. A. Chettiar want-
ed to know what principle underlay
the consents given or the rejections
made of the applications. I should
like to assure him and the House:
that the question of giving consents:
or rejecting the applications is not
arbitrary. It does not depend on the
sweet will or pleasure of any single-
individual. In every case, the appli--
cation has to be referred to the Minis-

- try concerned in the Government of’

India and it is only after that Minis-
try has given its considered opinion.
that the final decision is taken. At
the official level, the matter is exa-
mined by a Committee in accordance-
with well-established principles and.
case law, the most important of which
is whether - there is need for the-
kind of venture that is proposed,.
whether it has any anti-social as-
pects and so on and so forth. There
is also an Advisory Committee to-
advise Government on these matters,
which consists of two Members of
Parliament and a number of non-
officials, most of them from business.
So if there is any case where the
business community feels that Gov-
ernment’s decision has been given in
an arbitrary manner, this Committee
would take up this matter and argue
out the principles at length. So there
is no need for any Member to have
a misgiving in regard to this matter.
Actually, I think the figures of appli-
cations made and consents givem
would be found to be reassuring by
the House. In 1952, which was an
exceptional year, with a couple of
aberations, the total amount applied
for was Rs. 152.3. But this included two
applications, each for Rs. 50 crores.
They were rejected. So I think we
should exclude that, and the normal
figure would be Rs. 523, of which
consent was given in the case of Rs.
39.8, that is, nearly 75 per cent. In
1953, the amount asked for was Rs.
89.8 crores and the amount consented
to was Rs. 81.4 crores, which gives
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a figure of 90.6 per cent. In 1954;
.the amount asked for was Rs. 117 and
-consented to, Rs. 110.8 crores, giving
a percentage of 94.4. I submit that
this does not furnish any evidence of
.arbitrariness; I should say rather to
-the contrary, of some laxity in this
matter, although, I am sure, that
.charge also would on examination be
:found to be unfounded. I might also
-mention that the minimum limit for
which no consent is required has
‘been raised in the last two or three
-years from Rs. 1 lakh to Rs. 5 lakhs.

Then there was a complaint by
“8Shri G. D. Somani of delay in deal-
ing with the applications for issue of
“bonus shares. Now, as the hon.
_Member himself would recegnise,
-these applications had to be kept
.pending until the receipt of the Re-
port of the Taxation Inquiry Com-
mission, because there was some pro-
;posal that some kind of tax might be
levied on the issue of these bonus
-shares. It must be remembered that
these bonus shares are created out
of reserves which have not paid any
taxes to government, and therefore,
there is a point to be considered, at
what stage this capital should be
~taxed, which has arisen from untax-
<ed dividends. Now this Report has
“been received, but as I said in my
" Budget speech, we have not been able
-yet to reach a decision on the various
-points involved. The problem is not
an easy one, and it will take some-
-time to decide it. But if any one is
in a hurry to have his application de-
.cided, them the answer can only be
-rejection. But I cannot really see
~what harm is done by not deciding
~this matter so far as trade and in-
-dustry are concerned, because the re-
-serves are already there. It is just
:a question of giving it another name,
-changing the reserves into some
form of capital, and these reserves
.are ‘even now being used for the same
~purpose, as they would be wused
:afterwards even if they were to be
vcapitalised,

Then Shri G. D. Somani voiced the
~complaint that on certain very im-
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portant matters Government had
made certain announcements, but
were dilatory in regard to the work-
ing out of the announcement, and as
an illustration, he referred to the
announcement made during the last
session regarding the taking over of
the Imperial Bank of India. By an
irony of fate, so far as he is concern-
ed, today happens to be the day
when a Bill relating to this matter
has been introduced in this House.

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
Last year means 20th December, 1954.

Shri C. D. Deshmukh: My colleague
says that by last year he means
20th December, 1954. It is obvious
that Shri Somani does not allow
grass to grow under his feet. But,
I can explain to the House that in
important matters of this kind, con-
siderable detailed work has to be
done not merely in Government but
also in consultation with various
other responsible authorities before
the various details can be settled.
And, this applies particularly to the
question of State Associated Banks,
which, as hon. Members will find, are
not covered by the Bill which was
introduced this morning.

Then there was some question
about nationalisation of insurance
companies, some Members arguing

for such a course and other Members
against. As I had opportunity to say
on a previous occasion, we are consi
dering this question and trying to
form a view. And, nothing would
be gained by my entering into a de-
tailed discussion of the matter here
in the present context,

Then there were also complaints
about the delay on the part of the
Government in announcing what
action Government proposed to take
on the Shroff Committee Report.
Here again, the matter has been clari-
fied on a number of occasions and I
should like to repeat that the report
was not made to Government but to
the Reserve Bank of India. Out of
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66 recommendations made by the
Committee, only 26 required action
by Government. Action has already
been taken on 17 of the recommenda-
tions, the most important of which
are recommendation No. 58 about the
Special Development Corporation for
Small Industries and recommendation
Nos. 63 and 64 about two Industrial
Development Corporations, one Gov-
ernment-owned and one private-
owned. As the House is aware, these
recommendations have been already
implemented. So, I need not go into
any further details in regard to this
complaint because there are various
other points in regard to other De-
mands which I must answer.

Then, there was a complaint by Shri
XK. K. Basu as well as Shri Parakh
during the general discussion that
the benefits of the concessional rates
allowed by the Reserve Bank of
India on its lending to the Apex
Banks were not passed on to the
final borrowers. In a sense that is
correct because the rate at which
the loans are advanced by the Re-
serve Bank is 13 per cent, whereas,
in many cases, the ultimate borrower
gets the money at over 6% per cent.,
which is regarded as a fairly rea-
sonable rate which would allow for
the administrative expenses of the in-
termediary institutions.

Shri K. K, Basu: So much?

Shri C. D. Deshmukh: One and a
half per cent. is added by the Provin-
cial Bank, another one and a half
per cent. by the District Bank and
possibly one per cent. by the Society.

Shri K. K. Basu: If you say that
this money is to be -utilised to meet
other expenses it is different. If we
allow them to meet only incidental
expenses resultant from this parti-
cular operation, it is not right and in
some cases the rate is 9 per cent. also.

Shri C. D. Deshmukh: I have said
that in many places it is exceeding
the figure which we regard as rea-
sonable, namely, 6} per cent, which
is the rate for taccavi loans also.
The chief reason of this is that this is

16 APRIL 1955

for 1955-56 5480

only one of the many modes of
finance which are available to the co-
operative banks, and their resultant
rates are not naturally decided by
what is, at the moment, still per-
haps, a marginal assistance from the
Reserve Bank. But, now that we
have a scheme which has been re-
commended by the Rural Credit
Survey, I think it is reasonable to
expect that with the larger facilities
to be advanced by the Reserve Bank
under the scheme and a comprehen-
sive reorganisation of the co-opera-
tive structure that would be attem-
pted pari passu, it would be possible
for the Reserve Bank more success-
fully to enforce the principle which
has been advocated by the hon, Mem-
ber that these concessional rates
must not lose their advantage when
the funds reach the actual borrower
at the bottom.

One of the recommendations of the
All India Rural Credit Survey is as
follows—that is No, 106:

“Wherever the margin of the
rate of interest kept by a Central
Bank is a good deal high, the
operations of the institution
should come  under the
special scrutiny of the Registrar
and the Inspection Organisation of
the Reserve Bank.”

This, I think, Sir, is the proper oc-
casion for me to say something
about the actual picture of how the
rural credit would be made available,
a point which was raised by Mr.
Iyyunni and one or two other Mem-
bers.

I would like to say that copies of
the summary of the Rural Credit
Survey Report have already been
made available for persual, and hon.
Members who wish to familiarise
themselves with or inform them-
selves about the recommendations of
the Report should get hold of this
summary. Briefly, the recommenda-
tions are that 400 branches are to be
opened by the State Bank of India
to be established. Then, they have
recommended a complete overhaul of
the co-operative structure in all the
States and they have also recom-
mended that Apex Land Mortgage
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Banks should be set up for long-
term credit. A very important re-
commendation they have made is in
regard to partnership by States in
co-operative societies at focal points.
1t is, therefore, hoped that in conse-
quence, Governments will be able
to direct the policies of the co-opera-
tive movement more effectively.

Then, they have recommended that
loans to agriculturists should be ad-
vanced against standing crops in ac-
cordance with the successful experi-
ment which has recently been con-
ducted in Bombay.

So far, the Reserve Bank of India
has been giving about Rs. 15 crores
as short-term advances and it is hop-
ed that these dimensions will be
greatly expanded.

Then there is the recommendation
in regard to the establishment or
construction of warehouses and they
have also recommended that two
Funds should be set up by Govern-
ment called the National Co-opera-
tive Develnpment Fund and
the National Warehousing Development
Fund. They have also recommended the
establishment of funds by the Re-
serve Bank of India and also by the
States. In fact, the House will be
interested to know that at this very
moment possibly—it started this
morning—a Conference of the Mini-
sters of the States in charge of co-
operation and the Food and Agri-
culture Ministers assisted by the Gov-
ernment and the Reserve Bank and
the Deputy Chairman of the Planning
Commission is in session to consider
all the recommendations of the Ex-
pert Committee on Rural Credit.

Then, Shri T. K. Chaudhri -drew
attention to a paragraph in the Admi-
nistrative Report by the Ministry in
which it is stated:

“The majority of the recommen-
dations of the Special Reorgani-
sation Unit have been accepted
.and a fair number have also been
amplemented.”
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He asked about the number of re-
commendations which have been im-
plemented. He also referred to the
speech made by my colleague in the
Rajya Sabha in connection with the
Appropriation Bill in which he indi-
cated that economies to the tune of
Rs. 3.48 lakhs could not be realised
owing to practical difficulties. Now,
the practical difficulties are, of course,
the difficulties of the administrative
Ministries which have to undertake
an expanding volume of business
in  connection with development.
All possible efforts are made te secure
their consent to economies, but, as is
usual in human affairs, sometimes
there is a difference of opinion and
in such matters where a job of work

.has to be done, one has got to be

guided by the opinion of the admi-
nistrative Ministry. Shri Mohan Lal
Saksena also referred to this point
and said that we were shrinking from
the consequences of setting up an
Economy Committee. The remarks that
I have made in the Rajya Sabha
have been somewhat misunderstood.
The matter is still under considera-
tion—I mean the recommendations
made by the Taxation Enquiry Com-
mission—but I only said that I fear
that the result would possibly be
that you will find that at the lower
levels a surplus number of officials
is employed. It was not my inten-
tion to say that Government have
already decided that nothing should
be done about this matter (Interrup-
tion). I think on critical examination
that will be found to be the
case. The question of the action
that Government is going to take

Shri T, K. Chaudhuri (Berhampore):
What is the proportion of imple-

mentation to acceptance of recom-
mendations?
Shri C. D. Deshmukh: These

figures I can pass on to the hon, Mem-
ber—Out of Rs. 133'55 lakhs, the
acceptance is Rs. 56.95 lakhs.

Now I come to the Central Excise,
Income-tax and so on. Shri Somani
complained about the restrictions on
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the removal of samples. That is a
matter which is receiving attention.
We are trying to meet the producers’
point of view and we are allowing them
to remove in larger quantities any
samples, and the question of whe-
ther they should be allowed to re-
move them at more frequent inter-
vals is also under examination. It
is a matter of no great importance
so far as the general economic in-
terests of the country are involved.

Then there is the usual crop of
complaints against corruption in the
Central Excise Department and there
was a particular case of an Excise
Inspector. He was transferred on
receipt of the complaint and detailed
investigations into his conduct are in
progress.

There have been several complaints
in regard to tobacco excise. One hon.
Member complained about the duty
on hookah tabacco. His premise®
seem to be quite wrong. He said
that the area of tobacco had gone
down in certain places, more parti-
cularly in the case of two or three
districts in Eastern U, P. We have
had to meet a crisis in tobacco pro-
duction on account of the increase in
area and the production of excessive
quantities of tobacco and it is be-
cause of that that we had to give the
two-year concession to the tobacco
growers. The general situation is not
what had been painted by the hon.
Member.

In regard to this particular duty,
just taking an all-India view, it is
as low as it could reasonably be. It
is only six annas per 1lb. There
was some complaint that we use the
term “lb.”, we have used the word
‘maund’ but it is defined as the equi-
valent of 82 lbs. We cannot get
away from the lb. until we have our
own standard of weights and mea-
sures, which, as the House is aware,
is under the active consideration of
the Government.

There were some complaints about
why in a particular district to much
is allowed for private consumption
and a smaller quantity in another
district, That depends upon the
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consuming habits which vary from
district to district,

There were some complaints again
about the assessment before the crop
is actually gathered. Here, I think
that the hon, Member who made the
complaint is under a wrong impres-
sion. There are three stages in the
licensing of an area and the assess-
ment of the produce thereof. At the
time of licensing, the yield of tobacco
is roughly estimated having regard to
the area planted and the average
yield. At the second stage, the pro-
ducer files a return after the crop is
harvested. The third stage is when the
crop is actually weighed and the quan-
tity for assessment obtained. It is
the last mentioned which
is taken by the assessing officer and
the investigations made clearly show
that this procedure has been faith-
{ully adhered to.

The documents, which were said
to have been issued in September
1954, are not in regard to the crop
going to be harvested in December
1954, but in regard to the earlier
crop harvested in March-April 1954

Then, there were complaints about
income-tax. It is very difficult to
deal with general complaints of har-
assment and so on. As I have said be-
fore, we shall always be happy to get
details and we shall try to improve. We
are not pretending that everything
is perfect and that can hardly ever
be said in a country where the in-
come-tax officers have to pit their
wits against the cleverest brains in
the country........

Shri Tyagi: Tax-evaders,

Shri C. D. Deshmukh: I do not say
tax-evaders. The question of Assis-
tant Commissioners not being judi-
cial officers has been debated on the

" floor of the House so many times that

I do not think it is worth while my
trying to reply to it again.

The same applies to the observa-
tions that were made by you in
regard to the Hindu undivided family.
The position is that you are quite
vight in saying that the Commission
made a reference to the fate of the
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Hindu Code Bill, but you will notice
that in paragraph 48 on page 118
they say “We have also been influenc-
ed by the fact....” which means that
they have been influenced by other
considerations also. For the moment,
we have decided to accept the advice
of the Commission.

So far as the other issues which
are still open are concerned, about
which there have been complaints,
we will follow the advice given in
paragraph 48 and see what happens
to the Hindu Code Bill. So, you will
have one more opportunity of trying
to convince us before the matter is
closed as you yourself have recom-
mended.

Then there were some complaints
about arrears. The bulk of the arre-
ars is on account of appeals etc. Out
of Rs. 161 crores, Rs. 94'5 crores are
in abeyance because of appeals or
disputes; Rs. 18 crores are taxes due
under ‘protective assessments’ and
will be wiped off when the double
income-tax relief claims are settled;
Rs. 23 crores are irrecoverable, being
due from persons who have left In-
dia or have no assets in India. Thus,
the immediately collectable sum is
Rs. 25 crcres, and Additional Collec-
tors and other requisite staff have
been appointed by some of the State
Governments at the instance of the
Central Government for stepping up
this collection.

I see that the time is already
over....

Shri K. K. Basu: The hon. Minis-
ter can go on if he wants. Let the
Minister of State curtail his time.

Mr. Charrman: If the hon. Minis-
ter wants to go on, he can certainly
do so.

Shri C. D. Deshmnkh. I could go
on for another hour, but I would like
to abide' by the law. Of course, the
other Bill is also mine.

I should like to deal with one
point in regard to Shri Sadhan
Gupta’s remarks. Of course, he made
several points. In regard to the oil
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refinery, it amounts to going over the
whole ground again. So also in re-
gard to the Industrial Credit and
Investment Corporation because that
matter was argued out when the Sup-
plementary Demand was passed. But
Shri Sadhan Gupta said something
about the Industrial Finance Corpo-
ration, that is, that no action has been
taken. We have already taken ac-
tion and a Bill to amend the In-
dustrial Finance Corporation Act has
already been introduced. In antici-
pation, since last year, an official
Chairman has been in position. The
Sucheta Kripalani Report does not
mnake clear charges of favouritism.
Anyway, our attitude in the matter
wasgembodied in a Resolution which
was issued last year on this point
as well as on the other recommenda-
tions made in the Report.

Lastly, in regard to the recent
Audit Report, I understand that that
matter is still under the examination
of the Public Accounts Committee.
So, it will be premature on our part
to make any comments on the Audit
Report. We shall have to abide by
the Report of the Public Accounts
Committee.

Shri Bansal: May I know if the
Bill will be proceeded with before
this Report comes before us or {t
will be postponed?

Shri C. D. Deshmukh: That de-
pends upon the arrangement of the
business of the House and the deci-
sion depends wupon the Business
Advisory Committee and so on and
so forth. We hope that it will be
proceeded with some time or other.

Shri Mohanlal Saksena: May 1
know whether there was one direc-
tive issued by the Government to the
Corporation saying that the list
should be published giving the names
of Companies in which the Direc-
tors are shareholders, but the Cor-
poration has refused to comply
with that directive? For that, I think
the hon. Minister will not wait for
the Report of the Public Accounts
Committee.
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Shri C. D, Deshmukh: I do not
know why it is necessary to take
action in advance on certain parts
of the Audit Report. We may as well
await the recommendations of the
Public Accounts Committee.

The hon, Member made some re-
ference to housing. Now this is in
essence a question of how much of
the total investment should be de-
voted to housing and that is a part of
planning in general. It is no wuse
saying that housing is the remedy
par excellance for unemployment.
One could think of many other reme-
dies, even more effective. But we
have always to ensure that a proper
balance is maintained between pro-
duction and employment. In other
words, we set before ourselves one
target for production or increase in
national income and another target
for liquidating ‘or eliminating unem-
ployment. That plan is best which
will enable us to advance on both
fronts  simultaneously. Therefore,
once we decide that housing has a
certain place, then the other recom-
mendations made by the hon. Member
might be considered as to whether
land values should be reduced or not.
But what he has said is no argu-
ment for giving a place out of turn,
so to speak, to expenditure on hous-
ing, merely because it is regarded as
a sovereign remedy against unemploy-
ment.

He made some reference to slum
clearance. The difficulty there is that
it is not a question of investment. It
also involves the payment of subsi-
dy, because housing is one of those
cases where the book rent cannot be
recovered from the disadvantageous
sections of society and where it is a
question of subsidy, one has to consi-
der very carefully how much total
burden the Central revenue budget
can bear. As the House is aware, we
are already likely to have about Rs
15 crores or so of deficit in the re-
venue budget and it is quite certain
that the next Five Year Plan is going
to make very heavy draft in various
directions on Central revenues.
Therefore, isolated from other is3ues
it is not possible to deal with the
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question of housing in general or re-
moval of slums in particular,

Mr. Chairman: I shall now" put to
vote the cut motions which have
been moved.

The cut motions were megatived.
Mr, Chairman: The question is:

“That the respective sums mnot
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sum necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of
March, 1956, in respect of the fol-

~lowing heads of demands entered
in the second column thereof:

Demands Nos. 25 to 40 and 114
to 120.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed. of PP.]

DemanDp No. 25—MINISTRY OF
FINANCE

‘That a sum not exceeding
Rs. 1,69,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect

)

of ‘Ministry of Finance'.” .

Demanp No. 26—CusToMs

“That a sum not exceeding
Rs. 3,49,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day ot March, 1956, in respect
of ‘Customs’.”

Demanp No. 27—UnioN Excrse
 DurEs

“That a sum not exceeding
Rs. 6,15,95,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect

3 99

of ‘Union Excise Duties’.
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DEMAND No 28—TAXES ON INCOME
INCLUDING CORPORATION TAX AND
EsTaTE DUTY

“That a sum not exceeding
Rs. 3,63,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in
respect of ‘Taxes on Income in-
cluding Corporation Tax and Estate
Duty’.”

DeMAND No. 29—OpruM

“That a sum not exceeding
Rs. 31,71,000 be granted to the Pre-
- sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1956, in respect of
‘Opium’-”

Demanp No. 30—STamMPs

‘That a sum not exceeding
Rs. 1,20,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in

» 9

respect of ‘Stamps’.

DeMAND No. 31—PAYMENTS TO OTHER
GOVERNMENTS, DEPARTMENTS ETC. ON

ACCOUNT OF THE ADMINISTRATION OF
AGENCY SUBJECTS &ND MANAGEMENT
OF TREASURIES

“That a sum not exceeding
Rs. 10,14,000 be granted to the
Presidenit to compicte the sum
necessary to defray the charges
which will come i course nf pay-
ment during the year ending the
31st day of march, 1956, in
respect of ‘Paymeits to other
Governments, Departments etc. on
account of the Administration of
Agency Subjects and Management
of Treasuries’.”

DemaNp No, 32—Avuprr

“That a sum not exceeding
Rs. 7,26,17,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
menf during the year ending the
31st day of March, 1956, in respect
of ‘Audit’.”

DemaND No. 33—CURRENCY

“That a sum not exceeding
Rs. 2,15,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of currency’.”

DEMaND No. 34—MiInT

“That a sum not exceeding
Rs. 91,89,000 be granted to the
President to complete the sum
necessary to defray -the charges
which will come in course of pay-
ment during the year ending
the 31st day of March, 1956, in
respect of ‘Mint’.”

DEMAND No. 35—TERRITORIAL AND

PorrTicAL PENSIONS

“That a sum not exceeding
Rs. 25.05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in
respect of ‘Territorial and Politi-
cal Pensions’.”

OeMAND NO  36—SUPERANNUATION

ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 2,92,52,060 be granted to the
Presldent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in
respect of ‘Superannuation Allow-
ances and Pensions’.”

DEMAND No. 37—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 19,28,54,000 be granted to the
President to complete the sum
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necessary to defray the charges DEMAND No, 115—CAPITAL OUTLAY
which will come in course of pay- ON CURRERCY
ment  during the year ending “That a sum not exceeding
the 31st day of March, 1956, in Rs. 7,19,40,000 be granted to the
respect of ‘Miscellaneous Depart- President to complete the sum
E‘?n."s and E’.‘pe“di't‘;‘fe under the necessary to defray the charges
inistry of Finance’. which will come in course of pay-
DEMAND No. 38—GRANTS-IN-AID TO ~ ment during the year ending the
STATES 31st day of March, 1956, In
“That a sum not exceeding respest of ‘Capital Outlay on Cur-
Rs. 15,61,55,000 be grantes ‘o the vency’.”
President to complete the sum DeEMAND No, 116—CaPrTar  OUTLAY
necessary to defray the charges ’ ON MINTS

which will come in course of pay-
ment during the year ending the
3lst day of March, 1956, in
respect of ‘Grants-in-aid to

“That a sum not exceeding
Rs. 46,11,000 be granted to the
President to complete the sum
necessary to defray the charges

States’.” .
which will come in course of pay-
DEmMAND No. 39—MISCELLANEOUS Ap- ment during the year ending the
JUSTMENTS, BETWEEN THE UNION AND 31st day of March, 1956, in
STATE GOVERNMENTS respect of ‘Capital Outlay on
“That a sum not exceeding Mints’”

Rs. 3,25,000 be granted to the
President t¢ complete the sum
necessary to defray the charges

Demanp No. 117—CoMMUTED VALUE
OF PENSIONS

which will come in course of pay- “That a sum not exceeding
ment during the year ending the Rs. 68.07,000 be granted to the
31st day of March, 1956, in President to complete the sum
respect of “Miscellaneous adjust- necessary to defray the charges
ments between the Union and which will come in course of pay-
State Governments”.” ment during the year ending the

31st day of March, 1956, in

DEmMAND No. 40—PRE-PARTITION Pay- R of Commuted Value of

MENTS

Pensions'.”
“That a sum not exceeding

Rs. 1,17,10,000 be gramted to the DemanD No. 118—PAYMENTS TO

President to complete the sum RETRENCHED PERSONNEL

necessary to defray the charges “That a sum not exceeding

which will come in course of pay- Rs. 42,000 be granted to the

ment during the year ending the President to complete the sum

31st day of March, 1956, in necessary to defray the charges

respect of ‘Pre-partition pay- which will come in course of pay-

ments’” ment during the vear ending the
DEmaND No, 114—Caprrar  OuTLAY 3lst day of March, 1956, in

respect of ‘Payments to Retrench-
ed Personnel’”
DeEmanD No. 119—OTteHEr  Caprran
OuTLAY OF THE MINISTRY OF FINANCE

ON THE INDIA SECURITY PRESS

“That a sum not exceeding
Rs. 3,21,000 be granted to the
President to complete the sum

necessary to defray the charges “That a sum not exceeding
which will come in course of pay- Rs. 39,90,30,000 be granted to the
ment during the year ending the President to complete the sum
3lst day of March, 1856, in necessary to defray the charges
respect of ‘Capital Outlay on the which will come in course of pay-

India Security Press’.” ment during the year ending the
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31st day of March, 1956, in
respect of ‘Other Capital Outlay
of the Ministry of Finance'.”

DeMAND No. 120—LOANS AND ADVAN-
CES BY THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 59,62,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in res-
pect of ‘Loans and Advances by
the Central Government’.”

FINANCE COMMISSION (MISCEL-
LANEOUS PROVISIONS) AMEND-
MENT BILL

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I beg

to move:

“That the Bill to amend the fin-
ance Commission (Miscellaneous
Provisions) Act, 1951 as passed
by Rajya Sabha, be taken into
consideration.”

In the present Finance Commission
(Miscellaneous Provisions) Act there
is a section, section 8, under which
the Commission has the power to re-
quire any person to furnish any in-
formation that they think necessary for
the purpose of their work. Under that
section they had asked for certain in-
formation from Commissioners of In-
come Tax with regard to the assess-
ment of certain assessees. The
Commissioners no doubt supplied this
information. However, a doubt was
expressed whether in .view of sec-
tion 54(2)—the secrecy clause—the
Commissioners of Income-Tax were
authorised to disclose this information.
In order to remove that doubt this
Bill has been brought forward and it
is proposed to add the following at the
end of Sub-section (2) of section 8—

“and any person so required
shall, notwithstanding anything
contained in sub-section (2) of sec-
tion 54 of the Indian Income-tax
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Sea Custors 4
{Amendment) Bill -

Act, 1922, or in any other law for
the time being in force, be deemed
to be legally bound {o furnish such
information within the meaning of
section 176 of the Indian Penal
Code.”

This is only an enabling Bill in
order to remove a doubt and I hope
the House will take this into considera-
tion.

Mr. Chairman: The question is:

“That the Bill to amend the
Finance Commission (Miscellaneous
Provisions) Act, 1951, as passed by
Rajya Sabha. be taken into consi-
deration.”

The motion was adopted,

Clauses 1 and 2, the Title and the
Enacting Formula were added to the
Bill

Shri M. C. Shah: I beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

SEA CUSTOMS (AMENDMENT) BILL

Clause 14— (Insertion of nmew section
178A in Act VIII of 1878)

Mr. Chairman; The House will now
take up further clause by clause con-
sideration of the Bill further to amend
the Sea Customs Act, 1878.

The House knows that certain amend-
ments have been circulated today no-
tice of which has been given by the
hon. Member in charge of the Bill.
It any hon. Member wishes to table
any amendment to those amendments,
he is entitled to do so and it will be
circulated to hon. Members.

Shri Bansal (Jhajjar-Rewari): Which
is the amendment which was referred
to just now. because I do not seem
to have received it?





